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OF JOINT COMMITTEE
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COMMITTEE MEMBERS

1.  Shri Sunil Meena, Scientist ‘D', CPCB, Bhopal

2.  Mr.Sudhir Shrivastava, Legai Officer, PCB

3. Mr. Alok Nayak, Senior Scientific Officer & OIC, SEIAA



Minutes of the meeting of Joint Committee comprising of CPCB, State
PCB & SEIAA held at EPCO dated on 02.06.2021

The Joint Committee comprising of members from CPCB, MPPCB & MPSEIAA was
constituted by Hon’ble NGT in OA No. 102/2020 (CZ) vide order dated 02.03.2021:

“1. Grievance in this application is against failure of the MP, SEIAA to follow the
laid down norms of preparation of DSR and conducting Annual Replenishment
Study before grant of EC. According to the applicant, the SEIAA is not following
the MoEF&CC guidelines on the subject, issued in the year 2016 and 2020 and
also Notification dated 25.07.2018 issued by MoEF&CC laying down procedures
for preparation of DSR and replenishment study.

2. We may note that this aspect has also been considered in the recent order of
the Tribunal dated 26.02.2021 in O.A. 360/2015, NGT Bar Association v. Virender
Singh (State of Gujarat) & Ors. and if the averments are correct, the SEIAA has to
take remedial action.

3.Accordingly, while directing the SEIAA to verify the factual position and take such
remedial action as may be necessary, we also constitute a joint Committee of the
CPCB, the SEIAA and the State PCB to give an independent report in the matter
within two months by e-mail at judicial-ngt@gov.in preferably in the form of
searchable PDF/OCR support PDF and not in the form of large PDF and also
upload the same on website of State PCB simultaneously so that the concerned
parties/ Departments can access the same for further course of action. The State
PCB will be nodal agency for compliance and coordination”

In compliance of the order of Hon’ble NGT, the second meeting of Joint Committee
comprising of members of CPCB, MPPCB & MPSEIAA was convened on
02.06.2021 at the SEIAA’'s Office in Environmental Planning and Co-Ordination
Organization (EPCO), Paryavaran Parisar, Bhopal. The meeting was scheduled to
be held on 30.04.2021 but due to the outbreak of second wave of Covid-19
pandemic and consequent lockdown, the meeting was held on 02.06.2021.

The following members attended the meeting:-

1. Shri Sunil Meena Scientist ‘D', CPCB, Bhopal
2. Mr. Sudhir Shrivastava Legal Officer, MPPCB
3. Mr. Alok Nayak Senior Scientific Officer & OIC, SEIAA

The main issue raised by the applicant in the present case is that norms laid down
for preparation of DSR and conducting Annual Replenishment Study in the
guidelines issued by MoEF&CC in the year 2016 & 2020 and also notification dated
25.07.2018 issued by MoEF&CC, have not been followed by SEIAA before grant of
EC. Detailed explanation was given by SEIAA regarding the procedure followed
while dealing with the EC applications and the list of documents that are replied
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During the meeting, SEIAA briefed the committee about the complete procedure
followed by SEIAA while issuing / transferring including the details of all supporting
documents (Annexure 1) submitted by PP along with the EC application as per EIA
notification and other Office Memorandums (Annexure 2 - 4). The committee also
checked some files, randomly. After detailed discussion and gone through the files, it
was decided by the committee that re-examine the all concerned files especially for
DSR and replenishment study as directed by Hon’ble NGT in order dtd. 02.03.2021.

It was decided by the committee that the next meeting will be held on 30.04.2021.
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Minutes of the meeting of Joint Committee comprising of CPCB, State
PCB & SEIAA held at EPCO dated on 31.03.2021

The Joint Committee comprising of members from CPCB, MPPCB & MPSEIAA was
constituted by Hon’ble NGT in OA No. 102/2020 (CZ) vide order dated 02.03.2021:

“1. Grievance in this application is against failure of the MP, SEIAA to follow
the laid down norms of preparation of DSR and conducting Annual
Replenishment Study before grant of EC. According to the applicant, the
SEIAA is not following the MoEF&CC guidelines on the subject, issued in
the year 2016 and 2020 and also Notification dated 25.07 2018 issued by
MoEF&CC laying down procedures for preparation of DSR and
replenishment study.

2. We may note that this aspect has also been considered in the recent
order of the Tribunal dated 26.02.2021 in O.A. 360/2015, NGT Bar
Association v. Virender Singh (State of Gujarat) & Ors. and if the averments
are correct, the SEIAA has to take remedial action.

3.Accordingly, while directing the SEIAA to verify the factual position and
take such remedial action as may be necessary, we also constitute a joint
Committee of the CPCB, the SEIAA and the State PCB to give an
independent report in the matter within two months by e-mail at judicial-
nat@gov.in preferably in the form of searchable PDF/OCR Support PDF
and not in the form of large PDF and also upload the same on website of
State PCB simultaneously so that the concerned parties/ Departments can
access the same for further course of action. The State PCB will pe nodal
agency for compliance and coordination”

In compliance of the order of Hon’ble NGT, the first meeting of Joint Committee
comprising of members from CPCB, MPPCB & MPSEIAA was convened on
31.03.2021 at the SEIAA’s Office in Environmental Planning and Co-Ordination
Organization (EPCO), Paryavaran Parisar, Bhopal.

The following members attended the meeting:-

1. Shri Sunil Meena Scientist ‘D’, CPCB, Bhopal
2. Mr. Sudhir Shrivastava Legal Officer, PCB
3. Mr. Alok Nayak Senior Scientific Officer & OIC, SEIAA

The grievance raised by the applicant in this case is that norms laid down for
preparation of DSR and conducting Annual Replenishment Study in the guidelines
issued by MoEF&CC in the year 2016 & 2020 and also notification dated 25.07.2018
issued by MoEF&CC, have not been followed by SEIAA before grant of EC.
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SUBMISSIONS BY SEIAA :-

1. Being an authority constituted by the Central Government to decide the
applications filed for obtaining Environmental Clearances, SEIAA follows the
procedure laid down in the Environment Impact Assessment Notification,
2006 dated 14.09.2006. The list of documents relied upon while deciding the
EC applications are enclosed as (Annexure — 1-2).

2. As decided by the committee in its 1% meeting dated 31.03.2021, the
committee examined all the ECs issued / transferred by SEIAA from
December 2019 to November 2020 (i.e. the date of filing of petition). A tabular
chart was put up before the committee indicating the case-wise details
whether the copy of the District Survey Report [DSR] and replenishment plan
was taken before granting EC.

3. The District Survey Reports and Annual Replenishment plans are prepared by
the District Administration (Mining Department) and are submitted before
SEIAA along with the EC applications.

4. The notification dated 25.07.2018 issued by MoEF&CC (Annexure— 5)
pertains to the preparation of DSRs and it has been provided in the
notification that :-

“The District Survey Report shall form the basis for application for
Environment Clearance, preparation of reports and appraisal of projects.”

It is clear from the above mentioned notification that the DSRs are required to
be considered while appraisal of projects. As per the EIA Notification 2006,
only the applications filed for obtaining fresh ECs are required to be sent for
appraisal to SEAC, whereas there is no need for appraisal in the cases
pertaining to transfer of EC.

5. Para 11, of the notification pertains to “Transferability of Environmental
Clearance (EC) and it reads as under :-

“A prior environmental clearance granted for a specific project or activity to an
applicant may be transferred during its validity to another legal person entitled
to undertake the project or activity on application by the transferor, or by the
transferee with a written “no objection” by the transferor, to, and by the
regulatory authority concerned, on the same terms and conditions under
which the prior environmental clearance was initially granted, and for the
same validity period. No reference to the Expert Appraisal Committee or State
Level Expert Appraisal Committee concerned is necessary in such cases.”
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THE FINDINGS OF THE COMMITTEE :-

1. All fresh applications appraised in SEIAA had supporting documents including
approved mining plan with replenishment plan and DSR as mandatory
document in compliance of MoEF&CC notification dated 15.01.2016
(Annexure 6) and Office Memorandum of SEIAA dated 20.06.2019
(Annexure 3) and 14.01.2020 (Annexure 4). It was found that, no fresh
application for obtaining EC has been appraised by SEIAA/SEAC without
considering approved mining plan with replenishment plan and DSR.

2. In all fresh cases, the technical committee ie. SEAC has also appraised the
cases after considering the annual replenishment plan and DSR in light of
above mentioned notification and OMs  This observation has also been made
by SEAC in their minutes of meetings. (Annexure 7).

3. It was found that, a mandatory condition has been given in all the ECs issued
by SEIAA wherein it has been provided that,

"District Authority should annually record the deposition of sand in the
lease area (at an interval of 100 meters for leases 10 ha > 10.00 ha and
at an interval of 50 meters for leases < 10 ha. ) before monsoon & in the
last week of September and maintain the records in RL (Reduce Level)
Measurement Book. Accordingly, authority shall allow lease holder to
excavate only the replenished quantity of sand in the subsequent year.”

The copy of sample EC Letter has been enclosed as Annexure 8.

4. In transfer of EC cases, approved/revised Mining Plan with Annual
Replenishment Plan is a mandatory document for transfer of EC along with
other supporting documents and no EC has been transferred by SEIAA
without considering approved Mining Plan with Annual Replenishment Plan.
However, DSR has not been taken by SEIAA while dealing with the transfer of
EC cases relying upon the MoEF & CC Notification dated 25.07.2018.

As per the above notification, DSRs are required to be considered while
appraisal of projects. As per the EIA Notification 2006, only the applications
filed for obtaining fresh ECs are required to be sent for appraisal to SEAC,
whereas there is no need for appraisal in the cases pertaining to transfer of

EC.
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The committee concluded that all the EC transferred/issued by SEIAA was in
compliance of the MoEF & CC Notification 2006 & its amendments, notification dated
25.07.2018, Office Memorandum of MPSEIAA dtd. 20.06.2019 & 14.01.2020 and
The M.P. Sand (Mining, Transportation, Storage and Trading), Rules, 2019
(Annexure-9) and perusal of the information submitted by PP.
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OA No. 102/2020 (CZ Annexure- 1

A. Process to Grant Fresh EC along with list of Required Documents

& The Following process is followed by MPSEIAA to issue the fresh EC:

1. PP applied on PARIVESH in Form 1/2 along with all supporting
documents.

2 The online application of PP is examined by SEIAA staff and direct to PP
to submit the hard copy of the application along with all supporting
documents if the application is complete otherwise query raised by SEIAA.

3. After the submission of hard copy by PP in SEIAA office, the hard copy of
the application is checked by SEIAA staff and if it is found satisfactory
then it send to SEAC for technical appraisal.

4. After technical examination by SEAC committee and PP’s presentation

before SEAC committee, the recommendation of SEAC is being sent to
SEIAA.

5. On the basis of SEAC recommendation, the case is presented by PP
before the SEIAA committee.

6. If SEIAA committee satisfied with the presentation of PP, the EC is grant
on the recommendation of committee.

& As per Office Memorandum of MPSEIAA dtd. 20.06.2019, following documents
are required for submission of application for Fresh EC along with the order/letter
related to transfer of mining lease issued by State Govt. or Competent Authority:

S.No. Required poucments LISt
01 Affidavit of undertaking regardinth
information/data originality
02 Form-2 (duly signed) for EC application &
Form-1 (duly signed) for ToR application
03 Proposed ToR (In case of major minerals)
04 Pre Feasibility Report (PFR)
05 DFO / Forest Officer letter / information reg.
distance of National Park / Sanctuary/ EcO-
Sensitive zone
06 DFO / Forest Officer letter / information reg.
[distance of nearest Forest Boundary.
Revenue Officer jetter / information reg.
distance of Interstate Boundary
Appendix-1 duly signed by Tehsildar / Revenue
Officer with dispach No. & Date (In prescribed
Format of MP SEIAA) :
09 Letter from District Collector Office regarding
sanction of lease.
10 NOC of Gram Panchayat/Gram Sabha .
= Approved Mining Plan by pDGM / Regional
Officer
12 Environmental Management Plan prepared by
s District Mining Officer/Revenue
m istric i nu
i l&)efgce:;r T':garding details of other mines w1th|r}
500 metres distance from the periphery ©O
proposed mining site
Khasra Panchshala and Khasra map
District Survey Report (DSR)
1R anft Coov (CD) of all documents
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Annexure- 2

B. Transfer of EC along with list of Required Documents

< The Following process is followed by MPSEIAA to transfer the EC:

1. PP applied on PARIVESH in Form 7 along with all supporting
documents.

2. The online application of PP is examined by SEIAA and direct to PP to
submit the hard copy of the application along with all supporting
documents if the application is complete otherwise query raised by
SEIAA.

3. After the submission of hard copy by PP in SEIAA office, the hard copy
of the application is checked in SEIAA and if it is found satisfactory then
it is processed for upcoming SEIAA meeting.

4. Then a presentation is made by PP before SEIAA committee.

If SEIAA committee satisfied with the presentation of PP, the EC is
transferred on the recommendation of committee.

< Following documents are required for submission of application for transfer of EC:

v Online application of PP at PARIVESH in Form —7 along with supporting
documents for transfer of Environmental Clearance.

v Documents related to transfer of mining lease issued by State Govt. or
Competent Authority.

Copy of Environment Clearance issued to previous Project Proponent.

v Notarized Affidavit on Rs. 100/- non-judicial stamp in prescribed format by
Project Proponent to whom environmental clearance is to be transferred.

v Notarized Affidavit on Rs. 100/- non-judicial stamp in prescribed format by
Project Proponent/sub lessee/main lessee on behalf of sub lessee to
whom environmental clearance was issued.

v Approved Mining Plan with Replenishment Plan in the name of Project
Proponent.

v Revised Environment Management Plan



Annexure- 3

(Published in the Gazette of India, Extraordinary, Part-ll, and Section 3, Sub-section (ii)
MINISTRY OF ENVIRONMENT AND FORESTS
New Delhi 14t September, 2006
Notification
S.0. 1533(E). - Whereas, a draft notification under sub-rule (3) of Rule 5 of the

Environment (Protection) Rules, 1986 for imposing certain restrictions and prohibitions on
new projects or activities, or on the expansion or modernization of existing projects or
activities based on their potential environmental impacts as indicated in the Schedule to the
notification, being undertaken in any part of India1, unless prior environmental clearance has
been accorded in accordance with the objectives of National Environment Policy as approved
by the Union Cabinet on 18t May, 2006 and the procedure specified in the notification, by
the Central Government or the State or Union territory Level Environment Impact Assessment
Authority (SEIAA), to be constituted by the Central Government in consultation

with the State Government or the Union territory Administration concerned under sub-section
(3) of section 3 of the Environment (Protection) Act, 1986 for the purpose of this notification,
was published in the Gazette of India ,Extraordinary, Part Il, section 3, sub-section (ii) vide
number S.0. 1324 (E) dated the 15n September ,2005 inviting objections and suggestions
from all persons likely to be affected thereby within a period of sixty days from the date on
which copies of Gazette containing the said notification were made available to the public;

And whereas, copies of the said notification were made available to the public on 15
September, 2005;

And whereas, all objections and suggestions received in response to the above

mentioned draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause (d) of
sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of the
notification number S.0. 60 (E) dated the 27w January, 1994, except in respect of things done
or omitted to be done before such supersession, the Central Government hereby directs that
on and from the date of its publication the required construction of new projects or activities or
the expansion or modernization of existing projects or activities listed in the Schedule to this

notification entailing capacity addition with change in process and or technology shall be

B 0 T (i), (i6); TV (a), (0): V(). (i), (i) (@), (D), (), (iv), (), (¥i) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (@), (b), (xV)
(&), b), (xvi) @), (), (xviis VI ) (0): VIL& VIIL (41 Nootification, S.O. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and

Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006



undertaken in any part of India only after the prior environmental clearance from the Central
-Government or as the case may be, by the State Level Environment

Impact Assessment Authority, duly constituted by the Central Government under sub-section
(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this
notification.

slncludes the territorial waters

2. Requirements of prior Environmental Clearance (EC):- The following projects or
activities shall require prior environmental clearance from the concerned regulatory authority,
which shall hereinafter referred to be as the Central Government in the Ministry of
Environment and Forests for matters falling under Category ‘A’ in the Schedule and at State
level the State Environment Impact Assessment Authority (SEIAA) for matters falling under
Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the
project management except for securing the land, is started on the project or activity:

(i) All new projects or activities listed in the Schedule to this notification:

(ii) Expansion and modernization of existing projects or activities listed in the Schedule
to this notification with addition of capacity beyond the limits specified for the concerned
sector, that is, projects or activities which cross the threshold limits given in the Schedule,
after expansion or modernization;

(iii) Any change in product - mix in an existing manufacturing unit included in Schedule
beyond the specified range.

3. State Level Environment Impact Assessment Authority:- (1) A State Level

Environment Impact Assessment Authority hereinafter referred to as the SEIAA shall be

constituted by the Central Government under sub-section (3) of section 3 of the Environment

(Protéction) Act, 1986 comprising of three Members including a Chairman and a Member —

Secretary to be nominated by the State Government or the Union territory Administration

concerned.

(2) The Member-Secretary shall be a serving officer of the concerned State Government or
Union territory administration familiar with environmental laws.

(3) The other two Members shall be either a professional or expert fulfilling the eligibility
criteria given in Appendix VI to this notification.

T; I3 TLE (i), (ii); TV (a), (b); V (i), (i), (iif)(a), (b), (c), (iv), (v), (v]) (a), (b), (vii), (iii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)
(8 (01 (D @), O (v VI e, 00 VI & VI of he Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006



4)

(%)

(6)

One of the specified Members in sub-paragraph (3) above who is an expert in the
Environmental Impact Assessment process shall be the Chairman of the SEIAA.

The State Government or Union territory Administration shall forward the names of the
Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central
Government and the Central Government shall constitute the SEIAA as an authority for
the purposes of this notification within thirty days of the date of receipt of the names.

The non-official Member and the Chairman shall have a fixed term of three years (from
the date of the publication of the notification by the Central Government constituting the
authority).

l"(7} All decisions of the SEIAA shall be taken in a meeting and shall ordinarily be

0

(ii)

unanimous:
Provided that, in case a decision is taken by majority, the details of views, for and against

it, shall be clearly recorded in the minutes and copy thereof sent to MoEF.”

Categorization of projects and activities:-

All projects and activities are broadly categorized in to two categories - Category A and
Category B, based on the spatial extent of potential impacts and potential impacts on
human health and natural and man made resources.

All projects or activities included as Category ‘A’ in the Schedule, including expansion
and modernization of existing projects or activities and change in product mix, shall
require prior environmental clearance from the Central Government in the Ministry of
Environment and Forests (MoEF) on the recommendations of an Expert Appraisal
Committee (EAC) to be constituted by the Central Government for the purposes of this

notification;

(iii) ‘All projects or activities included as Category ‘B’ in the Schedule, including expansion

and modernization of existing projects or activities as specified in sub paragraph (ii) of
paragraph 2, or change in product mix as specified in sub paragraph (iii) of paragraph 2,
but excluding those which fulfill the General Conditions (GC) stipulated in the Schedule,
will require prior environmental clearance from the State/Union territory Environment
Impact Assessment Authority (SEIAA). The SEIAA shall base its decision on the
recommendations of a State or Union territory level Expert Appraisal Committee (SEAC)
as to be constituted for in this notification. " “In the absence of a duly constituted SEIAA

I 105 TIL i), (i) TV (), (b); V (i), (i), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b}, (xiii), (xiv) (a), (b}, (xv)
(8 (0 v (2, (O (evis VI ), (0 VL& VL 4 o Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and

Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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or SEAC, a Category 'B' project shall be considered at Central Level as a Category ‘B’
project;”

Screening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government and SEACs

(hereinafter referred to as the (EAC) and (SEAC) at the State or the Union territory level shall

screen, scope and appraise projects or activities in Category 'A’ and Category ‘B’ respectively.

EAC and SEAC's shall meet at least once every month.

@)

(b)

(©)
(d)

(e)

The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or
the Union territory level shall be constituted by the Central Government in consultation
with the concerned State Government or the Union territory Administration with identical
composition;

The Central Government may, with the prior concurrence of the concerned State
Governments or the Union territory Administrations, constitutes one SEAC for more than

one State or Union territory for reasons of administrative convenience and cost;

The EAC and SEAC shall be reconstituted after every three years;

The authorised members of the EAC and SEAC, concerned, may inspect any site(s)
connected with the project or activity in respect of which the prior environmental
clearance is sought, for the purposes of screening or scoping or appraisal, with prior
notice of at least seven days to the applicant, who shall provide necessary facilities for
the inspection;

The EAC and SEACs shall function on the principle of collective responsibility. The
(_;hairperson shall endeavour to reach a consensus in each case, and if consensus

cannot be reached, the view of the majority shall prevail.

Application for Prior Environmental Clearance (EC):-

An application seeking prior environmental clearance in all cases shall be made in the

prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in

Appendix II, after the identification of prospective site(s) for the project and/or activities to

which the application relates, before commencing any construction activity, or preparation of

land, at the site by the applicant. The applicant shall furnish, along with the application, a copy

L 105 TTXG0), (ii); IV (a), (b); V (i), (i), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)
08 VD oD 0 Gt VAR 0 VLA VIR G e Niohification. 8.0, 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-11, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006



of the pre-feasibility project report except that, in case of construction projects or activities

(item 8 of the Schedule) in addition to Form 1 and the Supplementary Form 1A, a copy of the

conceptual plan shall be provided, instead of the pre-feasibility report.

y 2

Stages in the Prior Environmental Clearance (EC) Process for New Projects:-

7(i) The environmental clearance process for new projects will comprise of a maximum of

four stages, all of which may not apply to particular cases as set forth below in this
notification. These four stages in sequential order are:-

 Stage (1) Screening (Only for Category ‘B’ projects and activities)

» Stage (2) Scoping

« Stage (3) Public Consultation

e Stage (4) Appraisal

Stage (1) - Screening:
In case of Category ‘B’ projects or activities, this stage will entail the scrutiny of an

application seeking prior environmental clearance made in Form 1 by the concerned State
level Expert Appraisal Committee (SEAC) for determining whether or not the project or
activity requires further environmental studies for preparation of an Environmental Impact
Assessment (EIA) for its appraisal prior to the grant of environmental clearance depending
up on the nature and location specificity of the project . The projects requiring an
Environmental Impact Assessment report shall be termed Category ‘B1' and remaining
projects shall be termed Category ‘B2' and will not require an Environment Impact
Assessment report. For categorization of projects into B1 or B2 except item 8 (b), the
Ministry of Environment and Forests shall issue appropriate guidelines from time to time.

. Stage (2) - Scoping:
(i)

“Scoping”: refers to the process by which the Expert Appraisal Committee in the case of
Category ‘A’ projects or activities, and State level Expert Appraisal Committee in the case
of Category ‘B1' projects or activities, including applications for expansion and/or
modernization and/or change in product mix of existing projects or activities, determine
detailed and comprehensive Terms Of Reference (TOR) addressing all relevant
environmental concerns for the preparation of an Environment Impact Assessment (EIA)
Report in respect of the project or activity for which prior environmental clearance is
sought. The Expert Appraisal Committee or State level Expert Appraisal Committee

1 I TIE i), (i); TV (@), (0); V' (3), (i), (iii)(a), (b), (), (iv), (v), () (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)

(8 (B (v (22, (B3, (xvi: VI (), (00: VL& VITL £ 1 Nootification, S.0. 3067(E) dated 01.12.2009 of the

Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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concerned shall determine the Terms of Reference on the basis of the information
furnished in the prescribed application Form1/Form 1A including Terns of Reference
proposed by the applicant, a site visit by a sub- group of Expert Appraisal Committee or
State level Expert Appraisal Committee concerned only if considered necessary by the
Expert Appraisal Committee or State Level Expert Appraisal Committee concerned, Terms
of Reference suggested by the applicant if furnished and other information that may be
available with the Expert Appraisal Committee or State Level Expert Appraisal Committee
concerned. All projects and activities listed as Category ‘B’ in Item 8 of the Schedule
(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and
will be appraised on the basis of Form 1/ Form 1A and the conceptual plan.

(ii) The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert Appraisal

Committee or State Level Expert Appraisal Committee as concerned within sixty days of
the receipt of Form 1. In the case of Category A Hydroelectric projects Item 1(c) (i) of the
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-
construction activities .If the Terms of Reference are not finalized and conveyed to the
applicant within sixty days of the receipt of Form 1, the Terms of Reference suggested by
the applicant shall be deemed as the final Terms of Reference approved for the EIA
studies. The approved Terms of Reference shall be displayed on the website of the
Ministry of Environment and Forests and the concerned State Level Environment Impact
Assessment Authority.

(i) Applications for prior environmental clearance may be rejected by the regulatory

(i)

authority concerned on the recommendation of the EAC or SEAC concerned at this stage
itself. In case of such rejection, the decision together with reasons for the same shall be

communicated to the applicant in writing within sixty days of the receipt of the application.
¥

Stage (3) - Public Consultation:

“Public Consultation" refers to the process by which the concerns of local affected persons
and others who have plausible stake in the environmental impacts of the project or activity
are ascertained with a view to taking into account all the material concerns in the project or
activity design as appropriate. All Category ‘A’ and Category B1 projects or activities shall
undertake Public Consultation, except the following:-

(a) modernization of irrigation projects (item 1(c) (ii) of the Schedule).

I; I; 1T (i), (i); TV (a), (b); V (i), (i), (ifi)(a), (b), (<), (iv), (¥), (vi) (), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (x¥)
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(b) all projects or activities located within industrial estates or parks (item 7(c) of the

Schedule) approved by the concerned authorities, and which are not disallowed in
such approvals.

(c) expansion of Roads and Highways (item 7 (f) of the Schedule) which do not involve

any further acquisition of land.

W«cc) maintenance dredging provided the dredged material shall be disposed within port

mn n(d)

limits.”;

All Building or Construction projects or Area Development projects (which do not
contain any category 'A’ projects and activities) and Townships (item 8(a) and 8(b) in
the Schedule to the notification).”

e) all Category ‘B2’ projects and activities.

f)

(it)
(@)

(b)

(i)

(iv)

all projects or activities concerning national defence and security or involving other
strategic considerations as determined by the Central Government.

The Public Consultation shall ordinarily have two components comprising of:-

a public hearing at the site or in its close proximity- district wise, to be carried out in the

manner prescribed in Appendix IV, for ascertaining concerns of local affected persons;

obtain responses in writing from other concerned persons having a plausible stake in the
environmental aspects of the project or activity.

the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted
by the State Pollution Control Board (SPCB) or the Union territory Pollution Control
Committee (UTPCC) concerned in the specified manner and forward the proceedings to
the regulatory authority concerned within 45(forty five ) of a request to the effect from the
applicant.

in case the State Pollution Control Board or the Union territory Pollution Control
Committee concerned does not undertake and complete the public hearing within the
specified period, and/or does not convey the proceedings of the public hearing within the
prescribed period directly to the regulatory authority concerned as above, the regulatory
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(v)

(vi)

(vii)*

V.

authority shall engage another public agency or authority which is not subordinate to the
regulatory authority, to complete the process within a further period of forty five days,.

If the public agency or authority nominated under the sub paragraph (iii) above reports to
the regulatory authority concerned that owing to the local situation, it is not possible to
conduct the public hearing in @ manner which will enable the views of the concerned
local persons to be freely expressed, it shall report the facts in detail to the concerned
regulatory authority, which may, after due consideration of the report and other reliable
information that it may have, decide that the public consultation in the case need not
include the public hearing.

For obtaining responses in writing from other concerned persons having a plausible
stake in the environmental aspects of the project or activity, the concerned regulatory
authority and the State Pollution Control Board (SPCB) or the Union territory Pollution
Control Committee (UTPCC) shall invite responses from such concerned persons by
placing on their website the Summary EIA report prepared in the format given in
Appendix IlIA by the applicant along with a copy of the application in the prescribed form,
within seven days of the receipt of a written request for arranging the public hearing.
Confidential information including non-disclosable or legally privileged information
involving Intellectual Property Right, source specified in the application shall not be
placed on the web site. The regulatory authority concerned may also use other
appropriate media for ensuring wide publicity about the project or activity. The regulatory
authority shall, however, make available on a written request from any concerned person
the Draft EIA report for inspection at a notified place during normal office hours till the
date of the public hearing. All the responses received as part of this public consultation
process shall be forwarded to the applicant through the quickest available means.

After completion of the public consultation, the applicant shall address all the material
environmental concerns expressed during this process, and make appropriate changes
in the draft EIA and EMP. The final EIA report, so prepared, shall be submitted by the
applicant to the concerned regulatory authority for appraisal. The applicant may
alternatively submit a supplementary report to draft EIA and EMP addressing all the
concerns expressed during the public consultation.

Stage (4) - Appraisal:

15 0 THE (i), (i); IV (), (b): V (i), (i), (i) (a), (b), (<), (iv), (), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)
(a), (b), (x¥i) (a), (B), (xii); VI (a), (b); VI & VIE o0 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006

(9



(i) Appraisal means the detailed scrutiny by the Expert Appraisal Committee or State Level
Expert Appraisal Committee of the application and other documents like the Final EIA
report, outcome of the public consultations including public hearing proceedings,
submitted by the applicant to the regulatory authority concerned for grant of
environmental clearance. This appraisal shall be made by Expert Appraisal Committee or
State Level Expert Appraisal Committee concerned in a transparent manner in a
proceeding to which the applicant shall be invited for furnishing necessary clarifications
in person or through an authorized representative. On conclusion of this proceeding, the
Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shall
make categorical recommendations to the regulatory authority concerned either for grant
of prior environmental clearance on stipulated terms and conditions, or rejection of the

application for prior environmental clearance, together with reasons for the same.

(i) The appraisal of all projects or activities which are not required to undergo public
consultation, or submit an Environment Impact Assessment report, shall be carried out
on the basis of the prescribed application Form 1 and Form 1A as applicable, any other
relevant validated information available and the site visit wherever the same is
considered as necessary by the Expert Appraisal Committee or State Level Expert
Appraisal Committee concerned.

(i) The appraisal of an application be shall be completed by the Expert Appraisal Committee
or State Level Expert Appraisal Committee concerned within sixty days of the receipt of
the final Environment Impact Assessment report and other documents or the receipt of
Form 1 and Form 1 A, where public consultation is not necessary and the
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal

,Committee shall be placed before the competent authority for a final decision within the

next fifteen days .The prescribed procedure for appraisal is given in Appendix V ;

7(ii). Prior Environmental Clearance (EC) process for Expansion or Modernization or
Change of product mix in existing projects:

All applications seeking prior environmental clearance for expansion with increase in the
production capacity beyond the capacity for which prior environmental clearance has been
granted under this notification or with increase in either lease area or production capacity

in the case of mining projects or for the modernization of an existing unit with increase in
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the total production capacity beyond the threshold limit prescribed in the Schedule to this
notification through change in process and or technology or involving a change in the
product —mix shall be made in Form | and they shall be considered by the concerned
Expert Appraisal Committee or State Level Expert Appraisal Committee within sixty days,
who will decide on the due diligence necessary including preparation of EIA and public
consultations and the application shall be appraised accordingly for grant of environmental
clearance.

8. Grant or Rejection of Prior Environmental Clearance (EC):

(i) The regulatory authority shall consider the recommendations of the EAC or SEAC
concerned and convey its decision to the applicant within forty five days of the receipt of
the recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned or in other words within one hundred and five days of the receipt of
the final Environment Impact Assessment Report, and where Environment Impact
Assessment is not required, within one hundred and five days of the receipt of the

complete application with requisite documents, except as provided below.

(i) The regulatory authority shall normally accept the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee concerned. In cases
where it disagrees with the recommendations of the Expert Appraisal Committee or State
Level Expert Appraisal Committee concerned, the regulatory authority shall request
reconsideration by the Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned within forty five days of the receipt of the recommendations of the
Expert Appraisal Committee or State Level Expert Appraisal Committee concerned while
stating the reasons for the disagreement. An jntimation of this decision shall be
simultaneously conveyed to the applicant. The Expert Appraisal Committee or State Level
Ié:xpen Appraisal Committee concerned, in turn, shall consider the observations of the
regulatory authority and furnish its views on the same within a further period of sixty days.
The decision of the regulatory authority after considering the views of the Expert Appraisal
Committee or State Level Expert Appraisal Committee concerned shall be final and
conveyed to the applicant by the regulatory authority concerned within the next thirty days.

(i) In the event that the decision of the regulatory authority is not communicated to the

applicant within the period specified in sub-paragraphs (i) or (ii) above, as applicable, the
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applicant may proceed as if the environment clearance sought for has been granted or
denied by the regulatory authority in terms of the final recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee concerned.

(iv) On expiry of the period specified for decision by the regulatory authority under paragraph
(i) and (ii) above, as applicable, the decision of the regulatory authority, and the final
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned shall be public documents.

(v) Clearances from other regulatory bodies or authorities shall not be required prior to
receipt of applications for prior environmental clearance of projects or activities, or
screening, or scoping, or appraisal, or decision by the regulatory authority concerned,
unless any of these is sequentially dependent on such clearance either due to a
requirement of law, or for necessary technical reasons.

(vi) Deliberate concealment and/or submission of false or misleading information or data
which is material to screening or scoping or appraisal or decision on the application shall
make the application liable for rejection, and cancellation of prior environmental clearance
granted on that basis. Rejection of an application or cancellation of a prior environmental
clearance already granted, on such ground, shall be decided by the regulatory authority,
after giving a personal hearing to the applicant, and following the principles of natural
justice.

9. Validity of Environmental Clearance (EC):

The “Validity of Environmental Clearance” is meant the period from which a prior
environmental clearance is granted by the regulatory authority, or may be presumed by the
applicant to have been granted under sub paragraph (iv) of paragraph 7 above, to the start
of production operations by the project or activity, or completion of all construction
operations in case of construction projects (item 8 of the Schedule), to which the
application for prior environmental clearance refers. The prior environmental clearance
granted for a project or activity shall be valid for a period of ten years in the case of River
Valley projects (item 1(c) of the Schedule), project life as estimated by Expert Appraisal
Committee or State Level Expert Appraisal Committee subject to a maximum of thirty
years for mining projects and five years in the case of all other projects and activities.
However, in the case of Area Development projects and Townships [item 8(b)], the validity
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period shall be limited only to such activities as may be the responsibility of the applicant
as a developer. This period of validity may be extended by the regulatory authority
concerned by a maximum period of five years provided an application is made to the
regulatory authority by the applicant within the validity period, together with an updated
Form 1, and Supplementary Form 1A, for Construction projects or activities (item 8 of the
Schedule). In this regard the regulatory authority may also consult the Expert Appraisal
Committee or State Level Expert Appraisal Committee as the case may be.

10.  Post Environmental Clearance Monitoring:

Veixa) In respect of Category ‘A’ project, it shall be mandatory for the project proponent to
make public the environment clearance granted for their project along with the
environmental conditions and safeguards at their cost by prominently advertising it at
least in two local newspapers of the district or State where the project is located and in
addition, this shall also be displayed in the project proponent's website permanently.

(b) In respect of Category ‘B’ projects, irrespective of its clearance by MoEF / SEIAA, the
project proponent shall prominently advertise in the newspapers indicating that the
project has been accorded environment clearance and the details of the MoEF website
where it is displayed.

(c) The Ministry of Environment and Forests and the State/Union Territory Level
Environmental Impact Assessment Authorities (SEIAAs), as the case may be, shall also
place the environmental clearance in the public domain on Governmental portal.

(d) The copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies, Panchayats and Municipal Bodies in addition to
the relevant offices of the Government who in turn has to display the same for 30 days
from the date of receipt.”;

Wiy "It shall be mandatory for the project management to submit half-yearly compliance
reports in respect of the stipulated prior environmental clearance terms and conditions in
hard and soft copies to the regulatory authority concerned, on 1st June and 1st December
of each calendar year.

" (iii) Al such compliance reports submitted by the project management shall be public
documents. Copies of the same shall be given to any person on application to the
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1.

12,

concerned regulatory authority. The latest such compliance report shall also be displayed
on the web site of the concerned regulatory authority.

Transferability of Environmental Clearance (EC):
A prior environmental clearance granted for a specific project or activity to an applicant

may be transferred during its validity to another legal person entitled to undertake the
project or activity on application by the transferor, or by the transferee with a written “no
objection” by the transferor, to, and by the regulatory authority concerned, on the same
terms and conditions under which the prior environmental clearance was initially granted,
and for the same validity period. No reference to the Expert Appraisal Committee or State
Level Expert Appraisal Committee concerned is necessary in such cases.

Operation of EIA Notification, 1994, till disposal of pending cases:

From the date of final publication of this notification the Environment Impact Assessment
(EIA) notification number S.0.60 (E) dated 27w January, 1994 is hereby superseded,
except in suppression of the things done or omitted to be done before such suppression to
the extent that in case of all or some types of applications made for prior environmental
clearance and pending on the date of final publication of this notification, the Central
Government may relax any one or all provisions of this notification except the list of the
projects or activities requiring prior environmental clearance in Schedule | , or continue
operation of some or all provisions of the said notification, for a period not exceeding one
year from the date of issue of this notification.
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SCHEDULE
(See paragraph 2 and 7)
LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE

Project or Activity Category with threshold limit Conditions if any
A | B
1 Mining, extraction of natural resources and power generation (for
a specified production capacity)
(1) (2) (3) (4) (5)
V*4(a) | (i) Mining of minerals. | > 50 ha. of mining lease | <50 ha > 5 ha .of General Condition
area in respect of non- mining lease area in shall apply
coal mine lease. respect of non-coal Note:
mine lease. Mineral prospecting
> 150 ha of mining Is exempted.”;
lease area in respect of | <150 ha > 5 ha of
coal mine lease. mining lease area in
respect of coal mine
Asbestos mining lease.
irrespective of
mining area

(ii) Slurry pipelines
(coal lignite and other | All projects.
ores) passing through
national parks /
sanctuaries / coral
reefs, ecologically
sensitive areas.

1(b) Offshore and All projects Note
onshore oil and gas Exploration Surveys
exploration, (not involving drilling)
development & are exempted provided
production the concession areas

have got previous
clearance for physical

survey
1(c) River Valley (i) = 50 MW () <50 MW =25 MW | ' “General Condition
pojects hydroelectric hydroelectric shall apply.
power generation; power generation; Note: Irrigation projects
(ii) = 10,000 ha. of (if) < 10,000 ha. of not involving
. culturable culturable command submergence or inter-
command area area state domain shall be

appraised by the SEIAA
as Category ‘B’
Projects.”;
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(1) (2) (3) (4) (5)
1(d) Thermal Power V"> 500 MW (coal / < 500 MW (coal / V “General Condition
Plants lignite / naphtha lignite / naphtha & shall apply.
& gas based); gas based); Note:
2 50 MW (Pet coke <50 MW > 5MW (Pet (i) Power plant up to 15
diesel and coke, diesel and all MW, based on biomass
all other fuels including | other fuels including | and using auxiliary fuel
refinery residual oil refinery residual oil such as coal / lignite /
waste except biomass); | waste except petroleum products up
220 MW (based on biomass); to 15% are exempt.
biomass or non 220 MW > 15 MW (ii) Power plant up to 15
hazardous municipal (based on biomass or | MW, based on non-
waste as fuel).”; non hazardous hazardous municipal
municipal waste as waste and using
fuel).”; auxiliary fuel such as
coal / lignite / petroleum
products up to 15% are
exempt.
(iii) Power plants using
waste heat boiler
without any auxiliary
fuel are exempt.”;
1(e) Nuclear power All projects
projects and
processing of
nuclear fuel
2 Primary Processing
2(a) Coal washeries 2 1 million ton/annum <1million ton/annum General Condition shall
throughput of coal throughput of coal apply
(If located within mining
area the proposal shall
be
appraised together with
the mining proposal)
2(b) Mineral 2 0.1million ton/annum | < 0.1million General Condition shall
beneficiation mineral throughput ton/annum apply

mineral throughput

(Mining proposal with
Mineral beneficiation
shall

be appraised together
for grant of clearance)

15 105 1 @), (ii); IV (a), (b): V (@), (i), (idi)(a), (b), (c), (iv), (v), (¥]) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)

(a), (b), (xvi) (a), (b), (xvii); VI (a), (b); VII & VIII

of the Notification, S.0. 3067(E) dated 01.12.2009 of the

Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006




Materials Production

(1) (2) (3) (4) (5)
3(a) Metallurgical a)Primary metallurgical Y “General condition
industries (ferrous industry shall apply.
& non ferrous) Note:
All projects (i) The recycling
industrial units
b) Sponge iron Sponge iron registered under the
manufacturing manufacturing HSM Rules, are
1 2 200TPD <200TPD exempted.
(ii) In case of secondary
c) Secondary Secondary metallurgical
metallurgical metallurgical processing industrial
processing industry processing industry units, those projects
involving operation of
i.)All toxic furnaces only such as
All toxic and heavy and heavy metal induction and electrical
metal producing units producing units arc furnace, submerged
> 20,000 tonnes <20,000 tonnes arc furnace, and cupola
lannum lannum with capacity more than
30,000 tonnes per
ii.)All other non —~toxic | annum (TPA) would
secondary require environmental
metallurgical clearance.
processing industries | (iii) Plant / units other
than power plants
>5000 tonnes/annum | (given against entry no.
1(d) of the schedule),
based on municipal
solid waste (non-
hazardous) are
exempted.”
3( b) Cement plants > 1.0 million <1.0 million General Condition shall
tonnes/annum tonnes/annum apply
production capacity production capacity.
All Stand alone
grinding units
4 Materials Processing
(1) (2) (3) (4) (5)
4(a) Petroleum refining All projects - E
industry
4(b) Coke oven plants >2,50,000 <2,50,000 & >25,000 " “General Condition
tonnes/annum tonnes/annum shall apply.”
4(c) Asbestos milling All projects - B

and asbestos based
products
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(1) (2) (3) (4) (5)
4(d) Chlor-alkali 2300 TPD production Y u(i) All projects V“General as well as
industry Capacity or a unit irrespective of the specific condition shall
located out side the size, if located in a apply.
notified industrial area/: | Notified Industrial No new Mercury Cell
estate Areal Estate. based plants will be
(ii) <300 tonnes per permitted and existing
day (TPD) units converting to
and located outside a | membrane cell
Notified Industrial technology
Areal Estate.” are exempted from this
notification.”

4(e) Soda ash Industry All projects - -

4(f) Leather/skin/hide New projects outside All new or expansion | “General as well as
processing the industrial area or of specific condition shall
industry expansion of existing projects located apply.”

units out side the within a notified
industrial area industrial area/
estate

5 Manufacturing / Fabrication

5(a) Chemical fertilizers ¥ “All projects except ¥ “Single Super

Single Super Phosphate.”
Phosphate.”

5(b) Pesticides industry All units producing -
and pesticide technical grade
specific pesticides
intermediates
(excluding
formulations)

5(c) Petro-chemical All projects -
complexes .

(industries based
on processing of
petroleum
fractions & natural
gas and/or
reforming to
aromatics)

5(d) Manmade fibers Rayon Others General Condition shall
manufacturing apply

5(e) Petrochemical Located out side the Located in a notified Y “General as well as

based processing
(processes other
than cracking &
reformation and
not covered under
the complexes)

notified industrial area/
estate

industrial areal estate

specific condition shall
apply.”
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(8 (b, Gevi) (2 (), (i: VI @), (: VI & VT o the Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006




(1)

(2)

(3)

(4)

(5)

5(f) Synthetic organic Located out side the Located in a notified | " “General as well as
chemicals industry notified industrial area/ | industrial areal estate | specific condition shall
(dyes & dye estate apply.”
intermediates; bulk
drugs and
intermediates
excluding drug
formulations;
synthetic rubbers;
basic organic
chemicals, other
synthetic organic
chemicals and
chemical
intermediates)
5(qg) Distilleries (i)All Molasses based All Cane juice / non- General Condition shall
distilleries molasses apply
| (ii) All Cane juice/ based distilleries
non-molasses based -
distilleries =30 KLD <30 KLD
5(h) Integrated paint - All projects General Condition shall
industry apply
5(i) Pulp & paper Pulp manufacturing Paper manufacturing | General Condition shall
industry excluding and industry without pulp | apply
manufacturing of Pulp& Paper manufacturing
paper from waste manufacturing industry
paper and
manufacture of
paper from ready
pulp with out
bleaching
5(j) Sugar Industry - 2 5000 tcd cane General Condition shall
crushing capacity apply
5(k) V' Omitted ,
6 Service Sectors
6(a) Qil & gas All projects -

transportation pipe
line (crude and
refinery/
petrochemical
products), passing
through national
parks / sanctuaries
Icoral reefs /
ecologically
sensitive areas
including LNG
Terminal

I T TR ), (3d); TV (a), (b); V (i), (i), (iii)(a), (b), (<), (iv), (v), (i) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)

(2), (b), (xvi) (), (b), (xvii); VI (a), (b); VII & VIII

of the Notification, S.0. 3067(E) dated 01.12.2009 of the

Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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(1) (2) (3) (4) (5)
6(b) Isolated storage & - All projects General Condition shall
handling of apply
hazardous chemicals :
(As per
threshold planning
quantity indicated
in column 3 of
schedule 2 & 3 of
MSIHC Rules
1989 amended
2000)
7 Physical Infrastructure including Environmental Services
7(a) Air ports ¥ “All projects - V“Note:
including airstrips, Air strips, which do not
which are for involve bunkering/
commercial use.” refueling facility and or
Air Traffic Control, are
exempted.”
7(b) All ship breaking All projects = 2
yards including
ship breaking units
7© Industrial estates/ If at least one industry Industrial estates V “Genral as well as
parks/ complexes/ in the proposed housing at least one special conditions shall
areas, export industrial estate falls Category B apply.
processing Zones under the Category A, industry and area
(EPZs), Special entire industrial area <500 ha. Note:
Economic Zones shall be treated as 1. Industrial Estate of
(SEZs), Biotech Category A, area below 500 ha. and
Parks, Leather irrespective of the area. not housing any
Complexes. industry of
Industrial estates with Industrial estates of Category ‘A’ or ‘B’ does
area greater than 500 area> 500 ha. and not | not require clearance.
ha. and housing at least | housing any industry | 2. If the area is less
one Category B belonging to Category | than 500 ha. but
industry. A or B. contains building and
construction projects >
20,000 Sqg. mts. And or
development area more
than 50 ha it will be
treated as activity listed
= at serial no. 8(a) or 8(b)
' in the Schedule, as the
case may be.”
7(d) Common All integrated facilities All facilities having General Condition shall

hazardous waste
treatment, storage
and disposal
facilities (TSDFs)

having incineration
&landfill or
incineration alone

land fill only

apply

T 10 1T i), (ii); IV (a), (b); V (), (ii), (iii)(a), (b), (<), (iv), (¥), (¥i) (a), (b), (vii), (viii) (), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)

(2), (B), (xvi) (&), (b), (xvil: V1 (a). (b); VIL& VI o iy Nootification, S.0. 3067(E) dated 01.12.2009 of the

Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006



(1) (2) (3) (4) (5)
7(e) V “Ports, harbours, > 5 million TPA of < 5 million TPA of V' “General Condition
break waters, cargo handling cargo handling shall apply.
dredging.” capacity (excluding capacity andlor Note:
fishing harbours) ports/ harbours 1. Capital dredging
>10,000 TPA of fish inside and outside the
handling ports or harbors and
capacity channels are included;
2. Maintenance
dredging is exempt
provided it formed part
of the original proposal
for which Environment
Management Plan
(EMP) was prepared
and environmental
clearance obtained.”
7(f) Highways i) New National High Vi) All State General Condition shall
ways; and Highway Project; apply.
ii) Expansion of and Note:
National High ways ii) State Highway Highways include
greater than 30 KM, expansion projects in | expressways.”
involving additional hilly terrain (above
right of way greater 1,000 m AMSL) and or
than 20m involving ecologically sensitive
land acquisition and areas.”
passing through more
than one State.
7(g) Aerial ropeways o “(i) All projects VOVRET AN projects General Condition shall
located at altitude of except those covered | apply
1,000 mtr. And above. in column (3).”
(ii) All projects located
in notified ecologically
sensitive areas.”
7(h) Common Effluent All projects General Condition shall
Treatment Plants apply
(CETPs) :
7(i) Common All projects General Condition shall
Municipal Solid apply
Waste Management
Facility
(CMSWMF)
8 ’ Building /Construction projects/Area Development projects and
Townships
8(a) Building and 220000 sq.mtrs and #(built up area for
Construction <1,50,000 sq.mtrs. of covered construction;
projects built-up area# in the case of facilities
open to the sky, it
will be the activity area)
8(b) Townships and Covering an area 2 50 | ++All projects under

Area Development
projects.

ha and or built up
area
21,50,000 sq .mtrs ++

Item

8(b) shall be appraised
as

Category B1

L 11; LI (i), (ii); IV (a), (b); V (i), (i), (iii)(a), (b), (<), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)
(), (b), (i) (@), (B), (xvid); VI (@), (0): VL& VIIL (¢ 4he Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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Vi) “General Condition (GC):

Any project or activity specified in Category ‘B’ will be treated as Category A, if located in
whole or in part within 10 km from the boundary of: (i) Protected Areas notified under the Wild
Life (Protection) Act, 1972, (ii) Critically Polluted areas as identified by the Central Pollution
Control Board from time to time, (iii) Eco-sensitive areas as notified under section 3 of the
Environment (Protection) Act, 1986, such as, Mahabaleshwar Panchgani, Matheran,
Pachmarhi, Dahanu, Doon Valley, and (iv) inter-State boundaries and international
boundaries:

Provided that the requirement regarding distance of 10 km of the inter-State boundaries
can be reduced or completely done away with by an agreement between the respective States
or U.Ts sharing the common boundary in case the activity does not fall within 10 kilometres of
the areas mentioned at item (i), (i) and (iii) above.”

Specific Condition (SC):
If any Industrial Estate/Complex / Export processing Zones /Special Economic Zones/Biotech

Parks / Leather Complex with homogeneous type of industries such as Items 4(d), 4(f), 5(e),
5(f), or those Industrial estates with pre —defined set of activities (not necessarily
homogeneous, obtains prior environmental clearance, individual industries including proposed
industrial housing within such estates lcomplexes will not be required to take prior
environmental clearance, so long as the Terms and Conditions for the industrial
estate/complex are complied with (Such estates/complexes must have a clearly identified
management with the legal responsibility of ensuring adherence to the Terms and Conditions
of prior environmental clearance, who may be held responsible for violation of the same
throughout the life of the complex/estate).

T:

[No. J-11013/56/2004-1A-11 (1)]
(R.CHANDRAMOHAN)
JOINT SECRETARY TO THE GOVERNMENT OF INDIA

L 105 HE ), (s TV (a), (b); V (i), (i), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vid), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)
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APPENDIX |
(See paragraph - 6)
FORM 1

Via) «(1) Basic Information

Serial
Number

Item

Details

1.

Name of the project/s

2.

S. No. in schedule

3.

Proposed capacity/area/length/tonnage to be
handled/command areal/lease area/number of
wells to be drilled

New/Expansion/Modernization

Existing Capacity/Area etc.

Category of Project i.e. ‘A’ or ‘B’

Nio o[

Does it attract the general condition? If Yes,
please specify.

@

Does it attract the specific condition? If Yes,
please specify.

Location

Plot/Survey/Khasra No.

Village

Tehsil

District

State

10.

Nearest railway station/airport along with
distance in kms.

11.

Nearest Town, city, District Headquarters along
with distance in kms.

y

Village Panchayats, Zilla Parishad, Municipal
Corporation, Local body (complete postal
addresses with telephone nos. to be given)

13.

Name of the applicant

14.

Registered Address

15.

Address for correspondence:

Name

Designation (Owner/Partner/CEQ)

Address

Pin Code

E-mail

Telephone No.

Fax No.

16

Details of Alternative Sites examined, if any.
Location of these sites should be shown on a
topo sheet.

Village-District-State
1.
2.
3.

17

Interlinked Projects

18

Whether separate application of interlinked
project has been submitted?

15 I XL ), (i); TV (a), (b); V (D), (i), (ifi)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (), (b) , (xiii), (xiv) (a), (b), (xv)

of the Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC

(a), (b), (xvi) (a), (b), (xvii); VI (a), (b); VII & VIII

notification S.0.1533(E) dated 14.09.2006
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19. If yes, date of submission
20. If no, reason
21, Whether the proposal involves approval/
clearance under: If yes, details of the same and
their status to be given.
(a) The Forest (Conservation) Act, 1980 ?
(b) The Wildlife (Protection) Act, 1972 ?
(c) The C.R.Z. Notification, 1991 ?

22. Whether there is any Government Order/Policy
relevant/ relating to the site ?

23. Forest land involved (hectares)

24. Whether there is any litigation pending against

the project and/or land in which the project is
propose to be set up ?
(a) Name of the Court.
(b) Case No.
(c) Orders/directions of the Court, if any and
its relevance with the proposed project.

() Activity
1. Construction, operation or decommissioning of the Project involving
actions, which will cause physical changes in the locality (topography, land
use, changes in water bodies, etc.)

S.No. | Information/Checklist Yes/No Details thereof (with
confirmation approximate quantities /rates,
wherever possible) with source
of information data

1.1 Permanent or temporary change
in land use, land cover or
topography including increase in
intensity of land use (with respect
to local land use plan)

1.2 Clearance of existing land,
vegetation and
buildings?
1.3 Creation of new land uses?
1.4 Pre-construction investigations

e.g. bore
houses, soil testing?

Construction works?

Demolition works?

M I Y
~|d|n

Temporary sites used for
construction works or

housing of construction workers?
1.8 Above ground buildings,
structures or earthworks
including linear structures, cut
And fill or excavations

L5 I 10T i), (ii); TV (a), (b); V (1), (i), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)

1. (O 5 2, 0, (i VI 0. 8 VI & VI o6 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC

notification S.0.1533(E) dated 14.09.2006



1.9 Underground works including
mining or tunneling?

1.10 | Reclamation works?

1.11 | Dredging?

1.12 | Offshore structures?

1.13 | Production and manufacturing
processes?

1.14 | Facilities for storage of goods or
materials?

1.15 | Facilities for treatment or
disposal of solid waste or liquid
effluents? _

1.16 | Facilities for long term housing of
operational workers?

1.17 | New road, rail or sea traffic
during construction or operation?
1.18 | New road, rail, air waterborne or
other transport infrastructure
including new or altered routes
and stations, ports, airports etc?
1.19 | Closure or diversion of existing
transport routes or infrastructure
leading to changes in traffic
movements?

1.20 | New or diverted transmission
lines or pipelines?

1.21 Impoundment, damming,
culverting, realignment or other
changes to the ydrology of
watercourses or aquifers?

1.22 | Stream crossings?

1.23 | Abstraction or transfers of water
form ground or surface waters?
1.24 | Changes in water bodies or the
land surface affecting drainage
or run-off?
1.25 | Transport of personnel or
materials for construction,

" | operation or decommissioning?
1.26 | Long-term dismantling or
decommissioning
or restoration works?
1.27 | Ongoing activity during
decommissioning which could
have an impact on the
environment?
1.28 | Influx of people to an area in
either temporarily or
permanently? _
[ 1.29 | Introduction of alien species?

15 105 TLL (), (ii)s IV (a), (b); V/(0), (i), (i) (a), (b, (), (iv), (¥), (vi) (a), (b, (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)

(), (O (=D (@), (b), (xviis VI (w, (B): VL& VIIL 34y Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC

notification S.0.1533(E) dated 14.09.2006 @



1.30

Loss of native species or genetic
diversity?

1.31

Any other actions?

. Use of Natural resources for construction or operation of the Project (such as

land, water, materials or energy, especially any resources which are non-

renewable or in short supply):

S.No.

Information/Checklist
confirmation

Yes/No

Details thereof (with approximate
quantities /rates, wherever possible)
with source of information data

21

Land especially undeveloped or
agricultural land (ha)

2.2

Water (expected source &
competing users) unit: KLD

2.3

Minerals (MT)

2.4

Construction material — stone,
aggregates, sand / soil
(expected source — MT)

2.5

Forests and timber (source —
MT)

26

Energy including electricity and
fuels (source, competing users)
Unit: fuel (MT), energy (MW)

2.7

Any other natural resources (use

appropriate standard units)

3. Use, storage, transport, handling or production of substances or materials,

which could be harmful to human health or the environment or raise concerns

about actual or perceived risks to human health.

S.No.

Information/Checklist
confirmation

Yes/No

Details thereof (with approximate
quantities /rates, wherever possible)
with source of information data

3.1

Use of substances or materials,
which are hazardous (as per
MSIHC rules) to human health or
the environment (flora, fauna,
and water supplies)

3.2

Changes in occurrence of
disease or affect disease vectors
(e.g. insect or water borne
diseases)

3.3

Affect the welfare of people e.qg.
by changing living conditions?

3.4

Vulnerable groups of people who
could be affected by the project
e.g. hospital patients, children,
the elderly etc.,

3.5

Any other causes

L 105 1K i), i); TV (a), (b); V (3), (i), (iii)(a), (b), (<), (i), (v), (vi) (), (b), (vi), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)

of the Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
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4. Production of solid wastes during construction or operation or
decommissioning (MT/month)

Details thereof (with
S.No. | Information/Checklist approximate
confirmation . Yes/No quantities/rates, wherever

possible) with source of
information data

41 Spoil, overburden or mine
) wastes

42 Municipal waste (domestic and
' or commercial wastes)

Hazardous wastes (as per
4.3 Hazardous Waste Management
Rules)

4.4 Other industrial process wastes

4.5 Surplus product

46 Sewage sludge or other sludge
from effluent treatment.

Construction or demolition

47
wastes
48 Redundant machinery or
' equipment
49 Contaminated soils or other
' materials

4.10 | Agricultural wastes

411 Other solid wastes

5. Release of pollutants or any hazardous, toxic or noxious substances to air

(Kglhr)
Details thereof (with
i - approximate
$.No. | Information/Checklist Yes/No quantities/rates, wherever

confismation possible) with source of

information data

. Emissions from combustion of
5.1 fossil fuels from stationary or
mobile sources.

Emissions from production

5.2 processes

Emissions from materials
5.3 handling including
storage or transport

Emissions from construction
54 activities including plant and
equipment

Dust or odours from handling of
5.5 materials including construction
materials, sewage and waste

1; 11; 101 (i), (ii); TV (a), (b); V (D), (i), (iii}a), (b, (<), (i), (v). (vi) (2}, (), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (@), (b) , (xii), (xiv) (a), (b), (xv)
(a), (b), (xvi) (@), (b, (xvii)s VI (a), (0); VI & VIIL 6410 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006



Emissions from incineration of

5.8 waste
Emissions from burning of waste
5.7 in open air (e.g. slash materials,
construction debris)
58 Emissions from any other

sources

6. Generation of Noise and Vibration, and Emissions of Light and Heat:

S.No. | Information/Checklist Yes/No Details thereof (with
confirmation approximate
quantities/rates, wherever
possible) with source of
information data
From operation of equipment
6.1 e.g. engines, ventilation plant,
crushers
6.2 From industrial or similar
processes
6.3 From construction or demolition
6.4 From blasting or piling
6.5 From construction or operational
) traffic
6.6 From lighting or cooling systems
6.7 From any other sources

7. Risks of contamination of land or water from releases of pollutants into the ground

or into sewers, surface waters, groundwater, coastal waters or the sea:

S.No. | Information/Checklist Yes/No | Details thereof (with
confirmation approximate
quantities/rates, wherever
possible) with source of
information data
71 From handling, storage, use or
; spillage of hazardous materials
| From discharge of sewage or other
792 effluents to water or the land
’ (expected mode and place of
discharge)
73 By deposition of pollutants emitted
' to air into the land or into water
7.4 From any other sources
Is there a risk of long term build up
7.5 of pollutants in the environment

from these sources?

1 10 T G0), (ii); TV (a), (b); V (@), (i), (iii)(a), (), (<), (iv), (v), (vi) (a), (b), (vi), (viii) (), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)

of the Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
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8. Risk of accidents during construction or operation of the Project, which could affect
human health or the environment

Details thereof (with
Information/Checklist approximate
S.No. confirmation Yes/No quantities/rates, wherever

possible) with source of
information data

From explosions, spillages, fires
etc from storage, handling, use or

8.1 production of hazardous
substances
8.2 From any other causes

Could the project be affected by
natural disasters causing

8.3 environmental damage (e.g.
floods, earthquakes, landslides,
cloudburst etc)?

9. Factors which should be considered (such as consequential development) which
could lead to environmental effects or the potential for cumulative impacts with other
existing or planned activities in the locality

S.No. | Information/Checklist Yes/No | Details thereof (with
confirmation approximate
quantities/rates, wherever
possible) with source of
information data

Lead to development of
supporting. lities, ancillary
development or development
stimulated by the project which
could have impact on the
environment e.g.:

9.1 = Supporting infrastructure (roads,
power supply, waste or waste
water treatment, etc.)

* housing development

= extractive industries

= supply industries

- other

Lead to after-use of the site, which
9.2 could have an impact on the

environment
9.3 Set a precedent for later
' developments
Have cumulative effects due to
9.4 proximity to other

existing or planned projects with
similar effects

I; X0 X1 (i), (ii); TV (a), (b); V (i), (i), (iii)(a), (b), (c), (iv), (¥), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (), (b), (xv)

(@), (b), (xvi) (@), (b), (xvi); VI (a), (B): VIL& VITL (4110 Notification, S.O. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006



(Ill) Environmental Sensitivity

S.No.

Areas

Name/
Identity

Aerial distance (within 15
km.) Proposed project
location boundary

Areas protected under
international conventions,

national or local legislation for their
ecological, landscape, cultural or
other related value

Areas which are important or
sensitive for ecological reasons -
Wetlands, watercourses or

other water bodies, coastal zone,
biospheres, mountains, forests

Areas used by protected,
important or sensitive species of
flora or fauna for breeding, esting,
foraging, resting, over wintering,
migration

Inland, coastal, marine or
underground waters

State, National boundaries

Routes or facilities used by the
public for access to recreation or
other tourist, pilgrim areas

Defence installations

Densely populated or built-up area

Areas occupied by sensitive man-
made land uses (hospitals,
schools, places of worship,
community facilities)

10

Areas containing important, high
quality or scarce Resources
(ground water resources, surface
resources, forestry, agriculture,
fisheries, tourism, minerals)

1

Areas already subjected to
pollution or environmental
damage. (those where existing
legal environmental standards are
exceeded)

12

Areas susceptible to natural
hazard which could cause the
project to present environmental
Problems (earthquakes,
subsidence, landslides, erosion,
Flooding or extreme or adverse
climatic conditions)

T5 155 T (i), (i); TV (), (b); V (i), (id), (iii)(a), (b), (c), (iv), (¥), (vi) (a), (b), (¥ii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b}, (xiii), (xiv) (a), (b), (xv)
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Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-11, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC

(a), (b), (xvi) (a), (b), (xvii); VI (a), (b); VII & VIII

notification S.0.1533(E) dated 14.09.2006




(IV). Proposed Terms of Reference for EIA studies

VI®) *| hereby given undertaking that the data and information given in the application

and enclosures are true to the best of my knowledge and belief and | am aware that if any part
of the data and information submitted is found to be false or misleading at any stage, the

project will be rejected and clearance give, if any to the project will be revoked at our risk and
cost.”

Date:
Place:
Signature of the applicant
With Name and Full Address
(Project Proponent/Authorised Signatory)
NOTE:

1. The projects involving clearance under Coastal Regulation Zone Notification, 1991
shall submit with the application a C.R.Z. map duly demarcated by one of the
authorized agencies, showing the project activities, w.r.t. C.R.Z. (at the stage of TOR)
and the recommendations of the State Coastal Zone Management Authority (at the
stage of EC). Sinmultaneous action shall also be taken to obtain the requisite
clearance under the provisions of the C.R.Z. Notification, 1991 for the activities to be
located in the CRZ.

2. The projects to be located within 10 km of the National Prks, Sancturies, Biosphere
Reserves, Migratory Corridors of Wile Animals, the project proponenet shall submit the
map duly authenticated by Chief Wildlife Warden showing these features vis-a-vis the
project location and the recommendations or comments of the Chief Wildlife Warden
thereon (at the stage of EC)."

3. All correspondence with the Ministry of Environment & Forests including aubmission of

« application for TOR/Environmental Clearance, subsequent clarifications, as may be
required from time to time, participation in the EAC Meeting on behalf of the project
proponent shall be made by the authorized signatory only. The authorized signatory
should also submit a document in support of his claim of being and authorized
signatory for the specific project.”
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APPENDIX Il
(See paragraph 6)

FORM-1 A (only for construction projects listed under item 8 of the Schedule)
CHECK LIST OF ENVIRONMENTAL IMPACTS

(Project proponents are required to provide full information and wherever necessary
attach explanatory notes with the Form and submit along with proposed environmental
management plan & monitoring programme)

1. LAND ENVIRONMENT
(Attach panoramic view of the project site and the vicinity)

1.1. Wil the existing landuse get significantly altered from the project that is not consistent
with the surroundings? (Proposed landuse must conform to the approved Master Plan /
Development Plan of the area. Change of landuse if any and the statutory approval from
the competent authority be submitted). Attach Maps of (i) site location, (ii) surrounding
features of the proposed site (within 500 meters) and (iii) the site (indicating levels &
contours) to appropriate scales. If not available attach only conceptual plans.

1.2, List out all the major project requirements in terms of the land area, built up area, water
consumption, power requirement, connectivity, community facilities, parking needs etc.

1.3.  What are the likely impacts of the proposed activity on the existing facilities adjacent to
the proposed site? (Such as open spaces, community facilities, details of the existing
landuse, disturbance to the local ecology).

1.4.  Will there be any significant land disturbance resulting in erosion, subsidence &
instability? (Details of soil type, slope analysis, vulnerability to subsidence, seismicity etc
may be given).

1.5.  Will the proposal involve alteration of natural drainage systems? (Give details on a
contour map showing the natural drainage near the proposed project site)

1.6.  What are the quantities of earthwork involved in the construction activity-cutting, filling,
reclamation etc. (Give details of the quantities of earthwork involved, transport of fill
materials from outside the site etc.)
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1.7.  Give details regarding water supply, waste handling etc during the construction period.

1.8.  Will the low lying areas & wetlands get altered? (Provide details of how low lying and
wetlands are getting modified from the proposed activity)

1.9.  Whether construction debris & waste during construction cause health hazard? (Give
quantities of various types of wastes generated during construction including the
construction labour and the means of disposal)

2. WATER ENVIRONMENT

2.1. Give the total quantity of water requirement for the proposed project with the breakup of
requirements for various uses. How will the water requirement met? State the sources &
quantities and furnish a water balance statement.

2.2.  Whatis the capacity (dependable flow or yield) of the proposed source of water?

2.3.  What is the quality of water required, in case, the supply is not from a municipal source?
(Provide physical, chemical, biological characteristics with class of water quality)

2.4. How much of the water requirement can be met from the recycling of treated
wastewater? (Give the details of quantities, sources and usage)

25.  Will there be diversion of water from other users? (Please assess the impacts of the
project on other existing uses and quantities of consumption)

26. What is the incremental pollution load from wastewater generated from the proposed
activity? (Give details of the quantities and composition of wastewater generated from the
proposed activity)

27. Give details of the water requirements met from water harvesting? Furnish details of the
facilities created.

2.8. What would be the impact of the land use changes occurring due to the proposed project
on the runoff characteristics (quantitative as well as qualitative) of the area in the post
construction phase on a long term basis? Would it aggravate the problems of flooding or
water logging in any way?
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2.9.  What are the impacts of the proposal on the ground water? (Will there be tapping of
ground water, give the details of ground water table, recharging capacity, and approvals
obtained from competent authority, if any)

2.10. What precautions/measures are taken to prevent the run-off from construction activities

polluting land & aquifers? (Give details of quantities and the measures taken to avoid the
adverse impacts)

2.11. How is the storm water from within the site managed?(State the provisions made to
avoid flooding of the area, details of the drainage facilities provided along with a site
layout indication contour levels)

2.12. Wil the deployment of construction labourers particularly in the peak period lead to
unsanitary conditions around the project site (Justify with proper explanation)

2.13.  What on-site facilities are provided for the collection, treatment & safe disposal of
sewage? (Give details of the quantities of wastewater generation, treatment capacities
with technology & facilities for recycling and disposal)

2.14. Give details of dual plumbing system if treated waste used is used for flushing of toilets or
any other use.

3. VEGETATION

3.1. s there any threat of the project to the biodiversity? (Give a description of the local
ecosystem with it's unique features, if any)

3.2.  Will the construction involve extensive clearing or modification of vegetation? (Provide a
detailed account of the trees & vegetation affected by the project)

3.3.  What are the measures proposed to be taken to minimize the likely impacts on important
site features (Give details of proposal for tree plantation, landscaping, creation of water
bodies etc along with a layout plan to an appropriate scale)

4. FAUNA

4.1. s there likely to be any displacement of fauna- both terrestrial and aquatic or creation of
barriers for their movement? Provide the details.
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4.2

4.3.

5.1.

52.

5.3.

5.4.

5.5.

5.6.

6.1.

6.2. .

6.3.

6.4.

7.4,

Any direct or indirect impacts on the avifauna of the area? Provide details.

Prescribe measures such as corridors, fish ladders etc to mitigate adverse impacts on
fauna

AIR ENVIRONMENT

Will the project increase atmospheric concentration of gases & result in heat islands?
(Give details of background air quality levels with predicted values based on dispersion
models taking into account the increased traffic generation as a result of the proposed
constructions)

What are the impacts on generation of dust, smoke, odorous fumes or other hazardous
gases? Give details in relation to all the meteorological parameters.

Will the proposal create shortage of parking space for vehicles? Furnish details of the
present level of transport infrastructure and measures proposed for improvement
including the traffic management at the entry & exit to the project site.

Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian
pathways, footpaths etc., with areas under each category.

Will there be significant increase in traffic noise & vibrations? Give details of the
sources and the measures proposed for mitigation of the above.

What will be the impact of DG sets & other equipment on noise levels & vibration in &
ambient air quality around the project site? Provide details.

AESTHETICS

Will the proposed constructions in any way result in the obstruction of a view, scenic
amenity or landscapes? Are these considerations taken into account by the proponents?

Will there be any adverse impacts from new constructions on the existing structures?
What are the considerations taken into account?

Whether there are any local considerations of urban form & urban design influencing the
design criteria? They may be explicitly spelt out.

Are there any anthropological or archaeological sites or artefacts nearby? State if any
other significant features in the vicinity of the proposed site have been considered.

SOCIO-ECONOMIC ASPECTS

Will the proposal result in any changes to the demographic structure of local
population? Provide the details.
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7.2.  Give details of the existing social infrastructure around the proposed project.

7.3. Wil the project cause adverse effects on local communities, disturbance to sacred sites
or other cultural values? What are the safeguards proposed?

8. BUILDING MATERIALS

8.1. May involve the use of building materials with high-embodied energy. Are the
construction materials produced with energy efficient processes? (Give details of
energy conservation measures in the selection of building materials and their energy
efficiency)

8.2.  Transport and handling of materials during construction may result in pollution, noise
& public nuisance. What measures are taken to minimize the impacts?

8.3.  Are recycled materials used in roads and structures? State the extent of savings
achieved?

8.4. Give details of the methods of collection, segregation & disposal of the garbage
generated during the operation phases of the project.

9. ENERGY CONSERVATION

9.1.  Give details of the power requirements, source of supply, backup source etc. What is
the energy consumption assumed per square foot of built-up area? How have you
tried to minimize energy consumption?

9.2. What type of, and capacity of, power back-up to you plan to provide?

9.3. What are the characteristics of the glass you plan to use? Provide specifications of its
characteristics related to both short wave and long wave radiation?

9.4. What passive solar architectural features are being used in the building? lllustrate the
applications made in the proposed project.

9.5. Does the layout of streets & buildings maximise the potential for solar energy
devices? Have you considered the use of street lighting, emergency lighting and solar
hot water systems for use in the building complex? Substantiate with details.

9.6. Is shading effectively used to reduce cooling/heating loads? What principles have
been used to maximize the shading of Walls on the East and the West and the Roof?
How much energy saving has been effected?

9.7. Do the structures use energy-efficient space conditioning, lighting and mechanical
systems? Provide technical details. Provide details of the transformers and motor
efficiencies, lighting intensity and air-conditioning load assumptions? Are you using
CFC and HCFC free chillers? Provide specifications.

9.8.  What are the likely effects of the building activity in altering the micro-climates?
Provide a self assessment on the likely impacts of the proposed construction on
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9.9.

9.10.

9.11.

8.12.

9.13.

10.

creation of heat island & inversion effects?

What are the thermal characteristics of the building envelope? (a) roof; (b) external
walls; and (c) fenestration? Give details of the material used and the U-values or the
R values of the individual components.

What precautions & safety measures are proposed against fire hazards? Furnish
details of emergency plans.

If you are using glass as wall material provides details and specifications including
emissivity and thermal characteristics.

What is the rate of air infiltration into the building? Provide details of how you are
mitigating the effects of infiltration.

To what extent the non-conventional energy technologies are utilised in the overall
energy consumption? Provide details of the renewable energy technologies used.

Environment Management Plan

The Environment Management Plan would consist of all mitigation measures for each
item wise activity to be undertaken during the construction, operation and the entire

life cycle to minimize adverse environmental impacts as a result of the activities of the

project. It would also delineate the environmental monitoring plan for compliance of
various environmental regulations. It will state the steps to be taken in case of
emergency such as accidents at the site including fire.
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APPENDIX Il
(See paragraph 7

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT

S.NO | EIA STRUCTURE CONTENTS

1. Introduction * Purpose of the report
» Identification of project & project proponent

« Brief description of nature, size, location of the project
and its importance to the country, region

* Scope of the study — details of regulatory scoping
carried out (As per Terms of Reference)

2. Project Description + Condensed description of those aspects of the project
(based on project feasibility study), likely to cause
environmental effects. Details should be provided to give
clear picture of the following:

* Type of project
* Need for the project

* Location (maps showing general location, specific
location, project boundary & project site layout)

» Size or magnitude of operation (incl. Associated
activities required by or for the project

* Proposed schedule for approval and implementation
* Technology and process description

» Project description. Including drawings showing project
layout, components of project etc. Schematic
representations of the feasibility drawings which give
information important for EIA purpose

+ Description of mitigation measures incorporated into
the project to meet environmental standards,
environmental operating conditions, or other EIA
requirements (as required by the scope)

+ Assessment of New & untested technology for the risk
of technological failure

T 105 T G3), (if)s IV (a), (b); V (i), (i), (iii)(a), (b), (<), (iv), (v), (vi) (a), (b), (vii), (vii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)

(&), (B), (xxi) (2), (B), (xvi)s VI (), (0); VIH& VIIL £ 11y Nootification, S.O. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC

notification S.0.1533(E) dated 14.09.2006 @



3. Description of the « Study area, period, components & methodology
Environment

« Establishment of baseline for valued environmental
components, as identified in the scope

- Base maps of all environmental components

4. Anticipated « Details of Investigated Environmental impacts due to
Environmental Impacts project location, possible accidents, project design,

& Mitigation Measures project construction, regular operations, final
decommissioning or rehabilitation of a completed project

» Measures for minimizing and / or offsetting adverse
impacts identified

« Irreversible and Irretrievable commitments of
environmental components

« Assessment of significance of impacts (Criteria for
determining significance, Assigning significance)

« Mitigation measures

5. Analysis of Alternatives - In case, the scoping exercise results in need for
(Technology & Site) alternatives:

» Description of each alternative
« Summary of adverse impacts of each alternative
« Mitigation measures proposed for each alternative and

« Selection of alternative

6. Environmental « Technical aspects of monitoring the effectiveness of
Monitoring Program mitigation measures (incl. Measurement methodologies,
frequency, location, data analysis, reporting schedules,
emergency procedures, detailed budget & procurement
schedules)

7. Additional Studies » Public Consultation
» Risk assessment

» Social Impact Assessment. R&R Action Plans

8. Project Benefits « Improvements in the physical infrastructure

« Improvements in the social infrastructure
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« Employment potential —skilled; semi-skilled and
unskilled
» Other tangible benefits

9, Environmental Cost If recommended at the Scoping stage
Benefit Analysis
10. EMP « Description of the administrative aspects of ensuring

that mitigative measures are implemented and their
effectiveness monitored, after approval of the EIA

11 Summary & Conclusion « Overall justification for implementation of the project
(This will constitute the
summary of the EIA « Explanation of how, adverse effects have been
Report ) mitigated
12. Disclosure of » The names of the Consultants engaged with their
Consultants engaged brief resume and nature of Consultancy rendered
APPENDIX Il A

(See paragraph 7)

CONTENTS OF SUMMARY ENVIRONMENTAL IMPACT ASSESSMENT

The Summary EIA shall be a summary of the full EIA Report condensed to ten A-4

size pages at the maximum. It should necessarily cover in brief the following Chapters of the
full EIA Report: -

1. Project Description

2. Description of the Environment

3. Anticipated Environmental impacts and mitigation measures
4. Environmental Monitoring Programme

5. Additional Studies

6. Project Benefits

7. Environment Management Plan
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APPENDIX IV
(See paragraph 7)
PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0  The Public Hearing shall be arranged in a systematic, time bound and

transparent manner ensuring widest possible public participation at the project site(s) or in its
close proximity District -wise, by the concerned State Pollution Control Board (SPCB) or the
Union Territory Pollution Control Committee (UTPCC). )

2.0 The Process:

2.1 The Applicant shall make a request through a simple letter to the Member

Secretary of the SPCB or Union Territory Pollution Control Committee, in whose

jurisdiction the project is located, to arrange the public hearing within the prescribed

statutory period. In case the project site is covering more than one District or State or Union
Territory, the public hearing is mandated in each District, State or Union Territory in which the
project is located and the applicant shall make separate requests to each concerned SPCB or
UTPCC for holding the public hearing as per this procedure.

2.2  The Applicant shall enclose with the letter of request, at least 10 hard copies

and an equivalent number of soft (electronic) copies of the draft EIA Report with the generic
structure given in Appendix Il including the Summary Environment Impact Assessment
report in English and in the official languageof the state/local language, prepared strictly in
accordance with the Terms of

Reference communicated after Scoping (Stage-2). Simultaneously the applicant shall arrange
to forward copies, one hard and one soft, of the above draft EIA Report along with the
Summary EIA report to the following authorities or offices, within whose jurisdiction the project
will be located:

(a) District Magistrate/District collector/Deputy commissioner/s

(b) Zila Parishad or Municipal Corporation or Panchayats Union

(c) District Industries Office

(d) Urban Local Bodies (ULBs) / PRIs Concerned / Development authorities.
(d) Concerned Regional Office of the Ministry of Environment and Forests

2.3 On receiving the draft Environmental Impact Assessment report, the abovementioned
authorities except the Regional Office of MoEF, shall arrange to widely publicize it within their
respective jurisdictions requesting the interested persons to send their comments to the
concerned regulatory authorities. They shall also make available the draft EIA Report for
inspection electronically or otherwise to the public during normal office hours till the Public
Hearing is over.

2.4 The SPCB or UTPCC concerned shall also make similar arrangements for
giving publicity about the project within the State/Union Territory and make available the
Summary of the draft Environmental Impact Assessment report (Appendix 111 A) for
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inspection in select offices or public libraries or any other suitable location etc. They shall also
additionally make available a copy of the draft Environmental Impact Assessment report to the
above five authorities/offices as given in para 2.2.

3.0 Notice of Public Hearing:

3.1 The Member-Secretary of the concerned SPCB or UTPCC shall finalize the date,

time and exact venue for the conduct of public hearing within 7(seven) days of the date of
receipt of the draft Environmental Impact Assessment report from the project proponent, and
advertise the same in one major National Daily and one Regional vernacular Daily / Official
State Language. A minimum notice period of 30(thirty) days shall be provided to the public for
furnishing their responses,

3.2  The advertisement shall also inform the public about the places or offices where

the public could access the draft Environmental Impact Assessment report and the Summary
Environmental Impact Assessment report before the public hearing. In places where the
newspapers do not reach, the Competent Authority should arrange to inform the local public
about the public hearing by other means such as by way of beating of drums as well as
advertisement / announcement on radio / television.

3:3 No postponement of the date, time, venue of the public hearing shall be undertaken,
unless some untoward emergency situation occurs and then only on the recommendation of
the concerned District Magistrate/District collector/Deputy Commissioner, the postponement
shall be notified to the public through the same National and Regional vernacular dailies and
also prominently displayed at all the identified offices by the concerned SPCB or Union
Territory Pollution Control Committee;

3.4  Inthe above exceptional circumstances, fresh date, time and venue for the public
consultation shall be decided by the Member — Secretary of the concerned SPCB or UTPCC
only in consultation with the District Magistrate/District collector/Deputy Commissioner and
notified afresh as per procedure under 3.1 above.

4.0 Supervision and Presiding over the Hearing:

4.1 The District Magistrate/District collector/Deputy Commissioner or his or her
representative not below the rank of an Additional District Magistrate assisted by a
representative of SPCB or UTPCC, shall Supervise and preside over the entire public hearing
process.

5.0 Videography

51 The SPCB or UTPCC shall arrange to video film the entire proceedings. A copy

of the videotape or a CD shall be enclosed with the public hearing proceedings while
Forwarding it to the Regulatory Authority concerned.

6.0 Proceedings

6.1 The attendance of all those who are present at the venue shall be noted and
annexed with the final proceedings.
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6.2  There shall be no quorum required for attendance for starting the proceedings.

6.3  Arepresentative of the applicant shall initiate the proceedings with a presentation
on the project and the Summary EIA report.

6.4 Persons present at the venue shall be granted the opportunity to seek information or
clarifications on the project from the Applicant. The summary of the public

hearing proceedings accurately reflecting all the views and concerns expressed shall be
recorded by the representative of the SPCB or UTPCC and read over to the audience at the
end of the proceedings explaining the contents in the local/vernacular language and the
agreed minutes shall be signed by the District Magistrate/District collector/Deputy
Commissioner or his or her representative on the same day and forwarded to the
SPCB/UTPCC concerned.

8.5 A Statement of the issues raised by the public and the comments of the Applicant shall
also be prepared in the local language or the Official State language, as the case may be, and
in English and annexed to the proceedings:

6.6  The proceedings of the public hearing shall be conspicuously displayed at the

office of the Panchyats within whose jurisdiction the project is located, office of the
concerned Zila Parishad, District Magistrate/District collector/Deputy Commissioner, and the
SPCB or UTPCC . The SPCB or

UTPCC shall also display the proceedings on its website for general information. Comments,
if any, on the proceedings which may be sent directly to the concerned regulatory authorities
and the applicant concerned.

7.0  Time period for completion of public hearing

7.1 The public hearing shall be completed within a period of 45 (forty five) days from

date of receipt of the request letter from the Applicant. Thereafter the SPCB or UTPCC
concerned shall sent the public hearing proceedings to the concerned regulatory authority
within 8(eight) days of the completion of the public hearing.Simultaneously, a copy will also be
provided to the project proponent. The applicant may also directly forward a copy of the
approved public hearing proceedings to the regulatory authority concerned along with the final
Environmental Impact Assessment report or supplementary report to the draft EIA report
prepared after the public hearing and public consultations incorporating the concerns
expressed in the public hearing along with action plan and financial allocation, item-wise, to
address those concerns.”.

7.2  Ifthe SPCB or UTPCC fails to hold the public hearing within the stipulated

45(forty five) days, the Central Government in Ministry of Environment and Forests for
Category ‘A’ project or activity and the State Government or Union Territory Administration

for Category ‘B’ project or activity at the request of the SEIAA, shall engage any other

agency or authority to complete the process, as per procedure laid down in this notification.

APPENDIX -V

I 105 X 3), (i); TV (a), (b); V (i), (i), (iii)(a), (b), (<), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (2), (b) , (xii), (xiv) (a), (b), (xv)

(&), (B), (xvi) (a), (b), (xviis VI (w), (0); VIL& VI 041 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006

@



(See paragraph 7)
PROCEDURE PRESCRIBED FOR APPRAISAL

1. The applicant shall apply to the concerned regulatory authority through a simple
communication enclosing the following documents where public consultations are mandatory:

. Final Environment Impact Assessment Report [20(twenty) hard copies and 1 (one) soft
copy)]

. A copy of the video tape or CD of the public hearing proceedings

. A copy of final layout plan (20 copies)

. A copy of the project feasibility report (1 copy)

2. The Final EIA Report and the other relevant documents submitted by the applicant
shall be scrutinized in office within 30 days from the date of its receipt by the concerned
Regulatory Authority strictly with reference to the TOR and the inadequacies noted shall be
communicated electronically or otherwise in a single set to the Members of the EAC /SEAC
enclosing a copy each of the Final EIA Report including the public hearing proceedings and
other public responses received along with a copy of Form -1or Form 1A and scheduled date
of the EAC /SEAC meeting for considering the proposal.

3. Where a public consultation is not mandatory, the appraisal shall be made on the basis
of the prescribed application Form 1 and EIA report, in the case of all projects and activities
other than Item 8 of the Schedule. In the case of Item 8 of the Schedule, considering its
unique project cycle, the EAC or SEAC concerned shall appraise all Category B projects or
activities on the basis of Form 1, Form 1A and the conceptual plan and make
recommendations on the project regarding grant of environmental clearance or otherwise and
also stipulate the conditions for environmental clearance.”

4. Every application shall be placed before the EAC/SEAC and its appraisal completed
within 60 days of its receipt with requisite documents / details in the prescribed manner.

5. The applicant shall be informed at least 15 (fifteen) days prior to the scheduled date of
the EAC /SEAC meeting for considering the project proposal.

6. The minutes of the EAC /SEAC meeting shall be finalised within § working days of the
meeting and displayed on the website of the concerned regulatory authority. In case the
project or activity is recommended for grant of EC, then the minutes shall clearly list out the
specific environmental safeguards and conditions. In case the recommendations are for
rejection, the reasons for the same shall also be explicitly stated.

Note: The principal rules were published in the Gazette of India, Extraordlnary. Part I, Section

3, Sub-section (ii) vide notification number S.0. 1533 (E), dated 14™ September, 2006
and amended vide S.0. 1737 (E), dated the 11" October, 2007.

APPENDIX VI
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COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL EXPERT
APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO BE
CONSTITUTED BY THE CENTRAL GOVERNMENT *

1. The Expert Appraisal Committees (EAC(s) and the State/UT Level Expert Appraisal
Committees (SEACs) shall consist of only professionals and experts fulfilling the following
eligibility criteria:

Professional: The person should have at least (i) 5 years of formal University training in the
concerned discipline leading to a MA/MSc Degree, or (i) in case of Engineering
[Technology/Architecture disciplines, 4 years formal training in a professional training course
together with prescribed practical training in the field leading to a B.Tech/B.E./B.Arch. Degree,
or (iii) Other professional degree (e.g. Law) involving a total of 5 years of formal University
training and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and
pass examinations conducted by the concerned professional association (e.g. Chartered
Accountancy ),or (v) a University degree , followed by 2 years of formal training in a University
or Service Academy (e.g. MBA/IAS/IFS). In selecting the individual professionals, experience
gained by them in their respective fields will be taken note of.

Expert: A professional fulfilling the above eligibility criteria with at least 15 years of relevant
experience in the field, or with an advanced degree (e.g. Ph.D.) in a concerned field and at
least 10 years of relevant experience.

Age: Below 70 years. However, in the event of the non-availability of /paucity of experts in a
given field, the maximum age of a member of the Expert Appraisal Committee may be allowed
up to 75 years

2. The Members of the EAC shall be Experts with the requisite expertise and experience
in the following fields /disciplines. In the event that persons fulfilling the criteria of “Experts” are
not available, Professionals in the same field with sufficient experience may be considered:

. Environment Quality Experts: Experts in measurement/monitoring, analysis and
interpretation of data in relation to environmental quality

. Sectoral Experts in Project Management: Experts in Project Management or
Management of Process/Operations/Facilities in the relevant sectors.

. Environmental Impact Assessment Process Experts: Experts in conducting and
carrying out Environmental Impact Assessments (EIAs) and preparation of Environmental
Management Plans (EMPs) and other Management plans and who have wide expertise and
knowledge of predictive techniques and tools used in the EIA process

. Risk Assessment Experts

. Life Science Experts in floral and faunal management

. Forestry and Wildlife Experts

I; 10; T (i), (ii); IV (a), (b); V (i), (i), (iii)(a), (b), (<), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)

(@), (b), (x¥i) (a), (b), (xvil); VI (@), (b); VIL& VI £y Niotification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
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. Environmental Economics Expert with experience in project appraisal

3. The Membership of the EAC shall not exceed 15 (fifteen) regular Members. However
the Chairperson may co-opt an expert as a Member in a relevant field for a particular meeting
of the Committee.

4 The Chairperson shall be an outstanding and experienced environmental policy expert
or expert in management or public administration with wide experience in the relevant
development sector.

1 The Chairperson shall nominate one of the Members as the Vice Chairperson who
shall

preside over the EAC in the absence of the Chairman /Chairperson.

6. A representative of the Ministry of Environment and Forests shall assist the Committee
as its Secretary.

7. The maximum tenure of a Member, including Chairperson, shall be for 2 (two) terms of
3 (three) years each.

8. The Chairman / Members may not be removed prior to expiry of the tenure without

cause and proper enquiry.

I; 10 101 (i), (id); TV (a), (b); V (i), (id), (3ii)(a), (b), (2}, (iv), (v), (vi) (2), (D), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)
(), (b), (xvi) (a), (b), (xvi; VI (@), (0); VIE& VI (0 o Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1II, and

Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 25th July, 2018

S.0. 3611(E).—Whereas by notification of the Government of India in the erstwhile Ministry of
Environment and Forest issued vide number S.0. 1533(E), dated the 14™ September, 2006 published in the
Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) (hereinafter referred to as the said
notification) directions have been given regarding the prior environmental clearance;

And whereas, the Ministry of Environment, Forest and Climate Change has amended the said
Notification vide S.0. 141 (E) dated 15" January, 2016 wherein the procedure for preparation of District
Survey Report for minor mineral has been prescribed;

And whereas, the Hon’ble High Court of Jharkhand at Ranchi in its orders dated the 11™ April, 2018
and 19" June, 2018 in W.P. (PIL) No. 1806 of 2015, in the matter of Court on its Own Motion Versus the
State of Jharkhand & Others with W.P. (PIL) No. 290 of 2013, in the matter of Hemant Kumar Shilkarwar
Versus the State of Jharkhand & Others, has inter-alia directed the preparation of District Survey Report for
minor minerals other than Sand and Bajri or delegation of the powers for preparation of format of District
Survey Report of minor minerals other than sand and bajri to the State Government and/or District
Environment Impact Assessment Authority and District Expert Appraisal Committee;

And whereas, the Central Government hereby in the public interest dispense with the requirement of
notice under clause (a) of sub-rule (3) of rule 5 of the Environment Protection Rules, 1986,

Now, therefore in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2)
of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (4) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government hereby makes the following further
amendments to the notification of the Government of India, in the erstwhile Ministry of Environment and
Forests vide number S.0. 1533(E), dated the 14" September, 2006, namely: -

In the said notification, for Appendix X, the following shall be substituted, namely: -
“APPENDIX - X
[See paragraph 7 (iii) (a)]
I. PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT FOR SAND
MINING OR RIVER BED MINING

The main objective of the preparation of District Survey Report (as per the Sustainable Sand Mining
Guideline) is to ensure the following: -

Identification of areas of aggradations or deposition where mining can be allowed; and identification
of areas of erosion and proximity to infrastructural structures and installations where mining should be
prohibited and calculation of annual rate of replenishment and allowing time for replenishment after
mining in that area.

The report shall have the following structure:
(1)  Introduction;
(2) overview of Mining Activity in the District;
(3)  the List of Mining Leases in the District with location, area and period of validity;
(4)  details of Royalty or Revenue received in last three years;
(5) detail of Production of Sand or Bajri or minor mineral in last three years;
(6)  process of Deposition of Sediments in the rivers of the District;
(7)  general Profile of the District;
(8) land Utilization Pattern in the district: Forest, Agriculture, Horticulture, Mining etc.;

(9)  physiography of the District;
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(10) rainfall: month-wise;
(11) geology and Mineral Wealth.
In addition to the above, the report shall contain the following:
(a) District wise detail of river or stream and other sand source;
(b)  District wise availability of sand or gravel or aggregate resources;
(c)  District wise detail of existing mining leases of sand and aggregates.

A survey shall be carried out by the District Environment Impact Assessment Authority with the assistance of
Geology Department or Irrigation Department or Forest Department or Public Works Department or Ground
Water Boards or Remote Sensing Department or Mining Department etc. in the district.

Drainage system with description of main rivers

) Area drained
S. No. Name of the River % Area drained in the District
(Sq. Km)
(1)
(2)

Salient Features of Important Rivers and Streams:

. ; Total Length in the District - Altitude at
S. No. N fthe R St A ac
ame of the River or Stream fin Km) Place of origin Origin
(1)
(2)
Length of area Average width Area ‘ :
Portion of the River or Stream | recommended : o ares recommended Mme.'_xblc‘nunera.l
Recommended for Mineral for mineral Fecadimeniled for mineral potential (in metric
Concession oy for mineral ormineral | tonne) (60% of total
kiloln.w ) concession (in | €oncession (in mineral potential)
meters) square meter)
Mineral Potential
Boulder (MT) Baiari (MT 4 (MT Total Mineable Mineral
J ) Sid (M) Potential (MT)

Annual Deposition
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8. River | Portionof the | Length of area | Average width Area Mineable mineral |
or river or stream | recommended of area potential (in
No. : : recommended ;
Stream | recommended for mineral recommended : ; metric tonne)
: : ; : : : for mineral :
for mineral concession (in for mineral . . (60% of total
g . : ; concession (in . ]
concession kilometer) concession (in mineral potential)
square meter)
meters)
(D
(2)
Total for the
| District

A Sub-Divisional Committee comprising of (i) Sub-Divisional Magistrate, (ii) Officers from (a)
Irrigation department, (b) State Pollution Control Board or Committee, (c) Forest department, (d) Geology or
mining officer shall visit each site for which environmental clearance has been applied for and make
recommendation on suitability of site for mining or prohibition thereof.

Methodology adopted for calculation of Mineral Potential:

The mineral potential is calculated based on field investigation and geology of the catchment area of
the river or streams. As per the site conditions and location, depth of minable mineral is defined. The area for
removal of the mineral in a river or stream can be decided depending on geo-morphology and other factors, it
can be 50 % to 60 % of the area of a particular river or stream. For Example, in some hill States mineral
constituents like boulders, river born Bajri, sand up to a depth of one meter are considered as resource mineral.
Other constituents like clay and silt are excluded as waste while calculating the mineral potential of particular
river or stream.

The District Survey Report shall be prepared in the district and its draft shall be placed in the public
domain by keeping its copy in Collectorate and posting it on the district’s website for twenty-one days. The
comments received shall be considered and if found correct, shall be incorporated in the final Report to be
finalised within six months by the District Environment Impact Assessment Authority.

The District Survey Report shall form the basis for application for environmental clearance,
preparation of reports and appraisal of projects. The Report shall be updated once every five years.

II. PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT OF MINOR MINERALS
OTHER THAN SAND MINING OR RIVER BED MINING

The District Survey Report shall be prepared for each minor mineral in the district separately and its
draft shall be placed in the public domain by keeping its copy in Collectorate and posting it on district’s
website for twenty-one days. The comments received shall be considered and if found fit, shall be
incorporated in the final Report to be finalised within six months by the DETAA.

The District Survey Report for minor minerals other than sand mining or River bed mining shall be as
per structure mentioned below: -

FORMAT FOR PREPARATION OF DISTRICT SURVEY REPORT FOR MINOR MINERALS
OTHER THAN SAND MINING OR RIVER BED MINING

() Introduction;

(2) overview of Mining Activity in the District;

(3) general Profile of the District;

(4) geology of the District;

(5) drainage of Irrigation pattern;

(6) land Utilisation Pattern in the District: Forest, Agricultural, Horticultural, Mining etc.;

(7 surface Water and Ground Water scenario of the district;
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(8) rainfall of the district and climatic condition;
(9)  details of the mining leases in the District as per the following format: -
SI. | Name of | Name Address & Mining Area of Period of Period of Mining
No. the of the | Contact No. | lease Grant | Mining Mining lease lease
Mineral | Lessee of Lessee Order No. lease (Initial) (1%72™. . .renewal)
& date (ha)
From To Form To
1 2 3 4 5 6 7 8 9 10
Date of Status Captive/ Obtained Location of the Method of Mining
commencement | (Working/Non- Non- Environmental | Mining lease | (Opencast/Underground)
of Mining Working/Temp. Caotive Clearance (Latitude &
Operation Working for P (Yes/No), If Longitude)
dispatch etc.) Yes Letter No
with date of
grant of EC.
11 12 13 14 15 16
(10)  details of Royalty or Revenue received in last three years;
(11)  details of Production of Minor Mineral in last three years;
(12)  mineral Map of the District;
(13) list of Letter of Intent (LOI) Holders in the District along with its validity as per the following
format :-
(14)  rtotal Mineral Reserve available in the District;
SL Name Name Address & Letter of | Areaof | Validity Use Location of the
No. | ofthe of the | Contact No. Intent Mining | of Lol (Captive/ Mining lease
Mineral | Lessee | of Letter of Grant lease to Non- (Latitude &
Intent Holder | Order No. be Captive) Longitude)
& date allotted
1 2 3 4 5 6 7 8 9
(15)  quality /Grade of Mineral available in the District;
(16)  use of Mineral;
(17)  demand and Supply of the Mineral in the last three years;
(18)  mining leases marked on the map of the district;
(19)  details of the area of where there is a cluster of mining leases viz. number of mining leases,
location (latitude and longitude);
(20) details of Eco-Sensitive Area, if any, in the District;
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(21)

(22)
(23)

(24)
(25)

(26)
(27)

impact on the Environment (Air, Water, Noise, Soil, Flora & Fauna, land use, agriculture, forest
etc.) due to mining activity;

remedial Measures to mitigate the impact of mining on the Environment;

reclamation of Mined out area (best practice already implemented in the district, requirement as
per rules and regulation, proposed reclamation plan);

risk Assessment & Disaster Management Plan;

details of the Occupational Health issues in the District. (Last five-year data of number of
patients of Silicosis & Tuberculosis is also needs to be submitted);

plantation and Green Belt development in respect of leases already granted in the District;

any other information.

The District Environment Impact Assessment Authority (DEIAA) based on the nature and type of
minor mineral in the District may include the additional parameters in the District Survey Report in
consultation with the Department of Mines and Geology of the concerned State Government.

The District Survey Report shall form the basis for application for environmental clearance,
preparation of reports and appraisal of projects. The Report shall be updated once every five years™;

[F.No. L-11011/26/2018-IA-II (M)]
GYANESH BHARTI, Jt. Secy.

Note : The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (ii) vide number S.O. 1533 (E), dated the 14" September, 2006 and subsequently

amended by :-
1. S.0. 1949 (E), dated the 13th November, 2006;
2. S.0. 1737 (E), dated the 11th October, 2007;
3. S.0. 3067 (E), dated the 1st December, 2009;
4. §.0. 695 (E), dated the 4th April, 2011;
5 S.0. 156 (E), dated the 25th January, 2012;
6. S.0. 2896 (E), dated the 13th December, 2012;
7. S.0. 674 (E), dated the 13th March, 2013;
8. S.0. 2204 (E ), dated the 19th July 2013;
9, S.0. 2555 (E ), dated the 21st August, 2013;
10. S.0. 2559 (E), dated the 22nd August, 2013;
11. S.0. 2731 (E), dated the 9th September, 2013;
12. S.0. 562 (E), dated the 26th February, 2014;
13. S.0. 637 (E), dated the 28th February, 2014,
14. S.0. 1599 (E), dated the 25th June, 2014,
15. S.0. 2601 (E), dated the 7th October, 2014;
16. S.0. 2600 (E), dated the 9th October, 2014;
132 S.0. 3252 (E), dated the 22nd December, 2014
18. S.0. 382 (E), dated the 3rd February, 2015;
19. S.0.811 (E), dated the 23rd March, 2015;
20. S.0. 996 (E), dated the 10th April, 2015;
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S.0. 1142 (E), dated the 17th April, 2015;
S.0. 1141 (E), dated the 29th April, 2015;

S.0. 1834 (E), dated the 6th July, 2015;

S.0. 2571 (E), dated the 31st August, 2015;
S.0. 2572 (E), dated the 14th September, 2015;
S.0.141 (E), dated the 15th January, 2016;
S.0.648 (E), dated the 3rd March, 2016;

S.0. 2269 (E) dated the 1st July, 2016;

S.0. 2944 (E) dated the 14th September, 2016;
S.0. 3518 (E) dated the 23 November 2016;
S.0. 3999 (E) dated the 9" December, 2016; and
S.0. 4241 (E) dated the 30" December, 2016.

RAKESH
SUKUL

Digitally signed by RAKESH
SUKUL

Date: 201807.26 1853:39
+05730°

Uploaded by Dte. of Printing at Government of India Press, Ring Road. Mayapuri. New Delhi-110064
and Published by the Controller of Publications, Delhi-1 10054.
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10 #1.3m. 562(31) aréig 26 weaht 2014;
1. F7.3. 637(31) avéra 28 wradt 2014;
12. #1.31. 1599(3r) arfia 25 I 2014:
13. F1.31. 2601(31) aréra 7 HUHZAT 2014:
14. F1.31. 2600(31) arda 9 ITEAT 2014
15. F1.31. 3252(%) ardier 22 Rarax 2014;
16. %7.3m. 382(+r) aréta 3 waad, 2015;
17. %1.3m. 811(31) aréhe 23 nrd, 2015;
18. 7.3, 996(%) avéie 10 srier 2015;
19. F1.31. 1142(x) ardta 17 adw 2015;
20. FT.31. 1141(3r) aréig 29 ader 2015;
21. FT.31. 1834(31) arfiw 6 TS 2015;

S.0. 141(E).—Whereas in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), a dran notification for making certain
amendments in the Environment Impact Assessment Notification, 2006, issued vide number $.0. (533(E), dated the 14*
September 2006, was published under sub-rule (3) of rule (51 of the Environment (Protection) Rules. |986, vide number
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And whereas, the Ministry of Enviroament, Forest and Climate Change in consultation with Suate Governments
has prepared Guidelines on Sustainable Sand Mining detailing the provisions on environmental clearance for cluster,
creation of District Environment Impact Assessment Authority and proper monitoring of sand mining using information
technology and information technology enabled services to track the mincd out material from source to destination:

namely:-

In the said notification.-

(a) in paragraph 2, afier the words “in the said Schedule”, the following words shall be inscried, namely:-

“and a1 District level, the District Environment Impact Assessment Authority (DEIAA) for matters falling under

Category *B2” for mining of minor minerals in the said Schedule™

(b)  afier paragraph 3, the following paragraph shall be inscrted, namely:-

"3 A. District Level Environment Impact Assessment Authority:-

(1) A District level Eoviroament Impact Assessment Authority hereinafier referred 10 as the DEIAA shall be
constituted by the Central Government under sub-section (3) of section 3 of the Environment (Proicction) Act,
1986 comprising of four members including a Chairperson and a Member-Secretary.

(2)  The District Magistrate or District Collector shall be the Chairpersun ol the DEIAA.

(3)  The Sub-Divisional Magisirate or Sub-Divisional Officer of the district head quarter of the concerned district of the
State shall be the Member-Secretary of the DEIAA.

(4)  The other two members of the DEIAA shall be the senior most Divisional Forest Officer and one expert. The
expert shall be nominated by the Divisional Commissioncr of the Division or Chief Conservator of Forest, as the
case may be. The term and qualifications of the expert fulfilling the eligihility criteria are given in Appendix VIl 1o
this potification.

(5)  The members of the DEIAA who are serving officers of the concerned State Govermment or the Union lerritory
Administration shall be ex-officio members cxcept the expert member.

(6) The District Level Expent Appraisal Commitice hereinafter neferred to as the DEAC shall comprisc of eleven
members, including a Chairman and a Member-Secretary,

() The senior most Executive Engincer, Irrigation Department in the district of respective State Governments or
Union teritory Administration shall be the Chairperson of the DEAC.

(8} 'The Assistant Director or Deputy Director of the Department of Mines and Geology or District Mines Officer or
Geologist of the district shall be the Member-Secretary of the DEAC in that order.

(9) A representative of the State Pollution Control Board or Commitiee, senior most Sub-Divisivnal Officer (Forest) in
the district, representative of Remute Sensing Department or Geology Department or State Ground Water
Department, one occupational health expert or Medical Officer to be nominated by the District Magistraie or
District Collector, Engineer from Zila Parishad, and three expert members to be nominated by the Divisional
Commissioner or Chief Conservator of Forest. as the case may be, shall be the other members of the DEAC. The
term and qualifications of the cxperts fulfilling the eligibility criteria ave given in Appendix VI to this notification.

(10) The members of the DEAC who are scrving officers of the concerned State Government or the Union territory
Administration shall be ex-officio members except the expert members,

(1) The District Magistrate or District Collector shall notify an agency 1o act as Sccretariat for the DEIAA and the
DEAC and shall provide all financial and logistic support for their statutory functions.

(12} The DEIAA and DEAC shall exercise the powers and follow the procedure as specified in the said notification, as
amended from time 10 time.

(13) The DEAC shall function on the principle of collective responsibility and the Chairman shall endeavor to reach a
consensus in each case and if consensus cannot be reached. the view of the majority shall prevail, ™;

(€)  in paragraph 4, after sub-paragraph (iii), the following sub-paragraph shull be inscrted, numely:-

“(iv) The ‘B2’ Category projects pertaining 1o mining of minor mineral of lease area less than or equal to five
hectare shall require prior environmental clearance from DEIAA. The DEIAA shall base its decision on the
recommendations of DEAC, as constituted for this notification.” ;

(d)  for paragraph 5. the following paragraph shall be substituted. namely:-

*“S. Screening, Scoping and Appraisal Commitiees:-

The same Expert Appraisal Committecs (EACs) at the Central Government, SEACSs at the State or Union
territory level and DEAC ai the district level shall sereen. scupc and appraise projects or activity in category *A’, *B1 and
B2" and "B’ projects for mining of minor mincrals of leasc area Jess than and equal to five hectare respectively. EAC,
SEACs and DEACs shall meet at least once every month.

(2) The composition of the EAC shall be as given in Appendix VI ‘The SEAC at the State or the Union territory level

shall be constituted by the Central Government in consultation with the concerned State Guvernment or the Union

v
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territory Administration with identical composition. DEAC at the district level shall be constituted by the Central
Government as per the composition given in paragraph 3 A,

{b) The Central Government may with the prior concurrence of the concerned State Governments or the Union territory
Administration constitule one SEAC for more than one State or Union tervitory for reasons of adnuinistrative convenience
and cost,

{c) The EAC and SEAC shall be mizmedlfmcmyﬂmm

(d) The authorised members of the EAC, SEACs and DEACs concemed, may inspect any site connected with the project
Or activity in respect of which the prior environmental clearance is sought for the purpose of sereening or scoping or
appraisal with prior notice of at least seven days to the project proponent who shall provide necessary facilities for the
imspection,

{e) for paragraph 6, the following paragraph shall be substituted, namety:-
“6. Application for Prior Environmental Clearance (EC):-

An application seeking prior environmental clearance in all cases shall be made by the project proponent in the
prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in Appendix I after the
identification of prospective site (s) for the project and/or activities to which the application refates; and in Form 1M for
mining of minor mincrals up to five hectare under Category ‘B2’ projects, as given in Appendix VII. before
commencing any construction activity, or preparation of land. or mining at the site by the Pruject proponent. The project
pruponent shall furnish along with the application, a copy cf the pre-feasibility project report, in addition o Form 1,
Form 1A, and Form IM; and in case of construction projects or activities (item 8 of the Schedule), a copy of the
conceptual plan shall be provided instead of pre-feasibility report.™;

14] in paragraph 7,-
(i) in sub-paragraph (i), under the heading “I. Stage (1)- Screening:”, the existing sub-paragraph shall be lettered as
sub-paragraph “(A)" and aficr sub-paragraph as so lettered, the following sub-paragraph shail be inseried, namely:-

(a) The prescribed procedure for preparation of District Survey Report for sand mining or river bed mining and mining of
other minor minerals is given in Appendix X.

(b} The prescribed procedure for environmental clearance for mining of minor minerals including cluster situation is
given in Appendix XI.";

® in paragraph 8.-

(1) for the letters and word "EAC or SEAC", the words and letters "EAC or SEAC or DEAC" shall be substituted;

(i) for the words “Expen Appraisal Committee or State Leve) Expent Appraisal Committee” wherever they oceur, the
words “Expert Appraisal Committee or State Level Expent Appraisal Commitiee or District Level Ex Appraisal
Committee™ shali be substituted; T -

()  in paragraph 9, in sub-paragraph (i).-

for the words “Expert Appraisal Commitiee or State Level Expert Appraisal Committee™, the words “Expert Appraisal
Comﬂtin:: ar Swute Level Expert Appraisal Committee or District Level Expent Appraisal Commirtee” shall be
substituted;

(€3] in paragraph 10, after sub-paragraph (iii}, the following sub-paragraph shall pe inserted, namely:-
*“{iv) The prescribed procedure for sand mining or river bed mining and monitoring is given in Appendix XIL.™
(€} in paragraph ||, -

(k) inthe .Schedule‘-
(i) for item 1 (a) and the catries relating thereto, the following item and entrics shall be substituted, namely:-

) (2) 3) (4) (5)
“Ha) (i) Mining | >50 ha of mining lease [<S0 ha of mining lease |General Cunditions  shall apply
of minerals area in respect of non-|area in respect of non- excepl:
coal ming Jease cual mine leasy

(i) for project or activity of mining of
>150 ha of mining lease <I50 ha of mining lease |minor minerals of Category ‘B2 {up
area in respect of coal |area in respect of coalfio 25 ha of mining lease area);

mine lease mine lease

{il) River beg mining projects yn

Asbestos mining account of inter-siate boundary,




(3) The mining leascs
obtained environmental clearance

Environment

fresh environmental clearance duang
renewal provided \he project has vahd
and subsisung environmental
clearance.

(1) alter Appendix Vi the following appendices ghall be inserted, namely:-

“APPENDIX VII
(See paragraph 3N

Qualifications and terms for the Experts in DEIAA and DEAC

I, Qualification: The person should have at least (i) 5 yars of formal University (caining in the cuncermed discipline
Jeading to 8 MA of M Sc Degree or {ii) in case of Engineering/ Technology/ Architectural discipline, 4 yeaws
formal training COUMe together with prescribed practical umning in the field jeading 10 2 B. Tech/ B.EJ B. Arch.
Degree, or (i) Other professional degree (¢.8. MBA etc.) involving & total of 5 years of forma! University training
and prescribed practical wraining. of (V) Prescribed apprenticeship/ article ship and pass examinations conducted by
the concemed professional associations (8.8 Chartered Accountancy) o (v) a University degree. followed by two
years of formal truining in @ University ur Service Academy (.8 MBA/MPA etc.). In selecting the individual
professionals, experience gained by them in their respective fields will be taken note of.

2. Expert: A professional fulfilling the above eligibility critena with at jeast 10 years of relevant experience in the

field or with an advanced degree (&8 ph. D) in a concerned field with at least 5 years of relevant experience.
3. Age: Below 70 ycars. However, in the event of non-availability of paucity of expens in a given field. the maximum
tgcdamcmbu may be allowed up 10 75 years.
4. Fields: bxpens in Miniag. Geology- Jydrology, Remote Sensing, Bavironment Quality,
Risk Asscssment, Life Sciences, Macine Sciences, Forestry and Wildli

Asscssment Process,
Eeonumics, Bio-diversity- and River Ecology.

Environment 1mpact
fe, Environmental

®




20 THE GAZETTE OF INDIA : EXTRAORDINARY |PART HI—SEC. 3(ii)}

s.  Tenure: The maximum lenure of expert members shall be for two terms of three years each.
6.  The Expert Membentmaymbemmovedpriortoexph}-ofm:temwitmﬂmmdpnwmuiry,

APPENDIX VIII
(See paragraph 6)
FORMIM
APPLICATION FOR MINING OF MINOR MINERALS UNDER CATEGORY ‘B2’ FOR LESS THAN AND
EQUAL TO FIVE HECTARE
(In) Basic Information
{viii) Name of thc Mining Lease site:
(i) {.ocation / site (GPS Co-ordinates):
(x) Size of the Mining Lease (Hectare):
{xi) Capacity of Mining Lease (TPA):
(xii)  Period of Mining I.case:
(xili)  Expected cost of the Project:
(xiv) Contact Information;
Envirenmental Sensitivity
Sl No. Areas Distance in
kilomeler / Details |
L Distance of project sile from nearest rail or road bridge over the concemed River,
Rivulel, Nallah etc.
2 Distance from infrastructural facilitics
Railway line
National Highway
State Highway
Major District Road
Any Other Road

Electric transmission hine pule o lower
Canal or check dam or reservoirs or lake or ponds
In-take for drinking water pump house

Intake for Lrrigation canal pumps

3. Areas protected under international conventions,  national or local legislation for
their ceological, landscape. cultural or other selated value

4, Areas which are important or sensitive for ccological reasons - Weltlands,
watercourses or other water bodies, coastal zone, biospheres, mountains, forests

5. Areas used by protected. important or sensitive  species of flora or fauna for

breeding, esting, foragiog, resting, over wintering, migration

6. Inland, cvastal, marine or underground waters

y 7 . State, National boundaries

8. Rou!cs or facilities used by the public fur access to recreation or other tourist.
pilgrim areas

9. Defence installations

10. Densely populated or buili-up area, distance from nearcst human habitation

Il Areas occupied by sensitive man-made land vses
(hospitals, schools, places of worship, community facilities)

12. Areas containing important, high quality or scarce resources
(ground water resources, surface resources, forestry, agriculture, fisheries, tourism,
mincrals)

13. Areas already subjected 10 pollution or environmental damage. (those where existing
legal environmental standards are exceeded)

14, Arcas susceplible 1o natural hazard which could cause the project to present

environmental problems
(carthquakes, subsidence, landslides, crosion, fleoding
or extreme or adverse climatic conditions)
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— e e
‘ 15. Is proposed mimng site located over Of near fissure / fracture for ground water 1
recharge

]

16. Whether the propasal involves approval or clearance under the followiog Repularions
or Acts, namely:-

(a) The Forest {Conservation) Act, 1980:

(b) The wildlife (Protection) Act. 1972,

(¢) The Coastal Regulation Zone Notification, 201 1.

1f yes, dex:ihofdwmmd&mirumuswbc ivel.

1. Forest land involved (hectares)

i8. Whether there is any litigation pending against the project and/or land in which the
project is propose (o be set up?

(a) Nam of the Court

project.

(b) Case No.
i (c) _Ordets or directions of the Court, if any, and its relevance with the proposed

e t—————

(Signature of Project Proponent
Along with name and address)
APPENDIX - 1X
|See paragraph 70) ()
EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF ENVIRONMENI‘M. CLEARANCE

The following cases shall not require prior environmental clearance, namely:-

1. Extraction of ordinary clay or sand. manually, by the Kumhars (Potter) W prepare carthen puts, Jamp, 105, elc. a8
¢ their customs.

2. Extraction of ordinary clay ot sand. manually, by earthen tile makers who prepare carthen tiles.

3. Removal of sand deposils on agricultural field after flood by farmers.

4.

Customary extraction of sand and ordinary carth from sources situated in Gram panchayat for personal use o

community work in village.

5. Community works like de-siling of village ponds o tanks. construction of village roads, ponds, bunds
underiaken in Mahatama Gandhi National Rural Employment and Guarantee Schemes, other Govemment
spoasored schemes, and community effors.

6. Dredging and de-silling of dams, reservoirs, weirs, barrages, Gver, and canals for the purpose of their
maintenance, upkeep and disaster management.

S Traditional vccupational work of sand by Venjard and Oads in Gujarat vide notification number GUARK16Y
MCR-2189%(68)/5-CHH. dated the 14* February, 1990 of the Government of Gujaral.

B. Digging of well for irrigation of drinking waler.

: Digging of foundation for buildings not requiring prior environmental clearance.

10.  Excavation of ordinary carth of clay Yor plugging of any breach causcd in canal. nala. drain, water body. cic. 10
deal with any disaster of flood like situation upon orders of District Collector of District Magisirate.

11, Activities declared by Staie Government under legislations or rules as noA-MINing activily with coacurrence of

the Ministry of Eavironment, Forest and Climate Change, Government of India.

APPENDIX - X
[See paragraph 7 (iiD) (@]
PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT

The main vbjective of the preparation of District Survey Report (as per (he Sustainable Sand Mining
Guideline) is to ensure the following:
\dentification of areas of aggradations of deposition where mining can be allowed; and identification of arcas of erosion
and proximity 10 infrastructural structures and instatlations where mining should be prohibited and calculation of annual
rate of replenishment and allowing time for replenishment after mining in that area.
The report shall have the following Sructure:
1. lnwroduction
2. Overview of Miniog Activity in the Listrict
3 Thelistof Mining Leases in the District with location, ared and period of validity
4. Details of Royalty o Revenue received in last three years
5. Detail of Production of Sand or Bajari or muncr mineral in last three years
6. Process of Deposition of Sediments in the fivers of the District
7. General Profile of the District
8.

Land Utilization Pauem in the district: Forest. Agriculturc, Horticulture, Mining ctc.
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9.  Physiography of the District
10. Rainfall: month-wise
11. Geology and Mineral Wealth
1n addition to the above, the report shall contain the following:

(1) District wise detail of river or stream and other sand source.

(b) District wisc availability of sand or gravel or aggregale resources.

© District wisc detail of existing mining leases of sand and aggregales. e

A survey shall be carricd out by the DELAA with the assistance of Geology Department of brrigation

Department or Forest Department ot Public Works epartment or Ground Water Boards or Remote Sensing Depariment
or Mining Department etc. in the district.

Draingge system with description of main rivers

Area drained

S. Nu. Name of the River (Sq. Km)

% Arca drained in the District

Salicnt Features of Important Rivers and Streams:

) ' Tn the District (i = Altitude at
S. No. Name of the River or Stream - mﬁh;&:?‘ . Place of origin Origin
Aversge width of
e River or § Sengh s area Area Mineable mineral
P:‘“‘mo ’ du;vf:rr‘;, 'ml m’f‘:ﬂ_‘l % | recommended for | recommended for |  potential (in metric
mme: . . - <00 Gin mineral mineral concession | tonne) (60% of total
- ki ¢ concession (in | (in square meter) mineral potential)
ilometer) pson
Mineral Potential
Boulder (MT) Bajari (MT) Sand (MT) Total Mnmbl:h:aT:;ﬂzl Potential
Annual Deposition
| 3 .
S. River or Portion of the Length of area | Average width of Area Mineable mineral
No. | Stream river or stream | recommended for area recommended for | polential (in metric
recommended for mineral recommeénded for | mineral concession | 1onne} (60% of total
mineral concession (in mioeral (in square meter) | mineral potential)
concession kilometer) concession (in
meters)
Total for the
District

A Sub-Divisional Committee comprising of Sub-Divisional Magistrate, Officers from lmrigation department. State
Pollutivn Control Board or Commitice, Forest department, Geology or mining officer shall visit each site for which

environmental clearance has been applied for and make recommendation on suitability of site for mining or prohibition
thereof.

Methudology adupted for caleulation of Mineral Potential:

The mineral potential is calculated based on field investigation and geology of the catchment area of the river or
streams. As per the site conditions and location, depth of minable mincrat is defined. The area for removal of the mineral
in a river or stream can be decided depending on geo-morphclogy and uther factors, it can be 50 % to 60 % of the area of
a particular river or stream. For example in some hill States mineral constituents like boulders, river born Bajri, sand up
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10 a depth of one meter are considered as resource mineral. Other constitents like clay and silt are excluded as waste
while calculating the mineral potential of particular river or stream.

The District Survey Report shall be prepared for each minor mineral in the district separately and its draft shall
be placed in the public domain by keeping its copy in Collectorate and posting it on district’s website for twenty one
days. The comments reccived shall be considered and if found fit. shall be incorporated in the final Report 10 be finalised
within six months by the DEIAA.

The Disteict Survey Report shall form the basis for application for cnvironmental clearance, preparation of
reports and appraisal of projects. The Repont shall be updated once every five ycars.

APPENDIX - X1
(See paragraph 7 (iii) (b}]
PROCEDURE FOR ENVIRONMENTAL CLEARANCE FOR MINING OF MINOR MINERALS INCLUDING
CLUSTER
The following policy shall be followed for cnvironmental clearance of mining of minor minerals including
cluster situation:-

(1). The data provided by the States (Sustainable Sand Mining Guidelines) shows that most of the mining leases for
minor minerals are of leasc area less than § hectare. It is also reported that in hill States genting a streich in river
with arca more than 5 hectare is very uncommon. So the size of lease for minor minerals including river sand
mining will be determined by the States as per their circumstances.

{2). The miniog of minor mincrals is mostly in clusters. The Environment Jmpact Assessment or Environment
Management Plan arc reyuired to be prepared for the enmtire cluster in order 1o captore all the possible
externalities. These repons shall capture carrying capacity of the cluster, transportation and related issues,
replenishment and recharge issues. geo-hydrological study of the cluster area. The Enviromment Impact
Assessment or Environment Management Plan shall be prepared by the State or State nominated Agency of group
of pruject proponents in the Cluster or the project proponent in the cluster.

(3).  There shall be one public consultation for entire cluster after which the final Environment Impact Assessment of
Environment Management Plan repoct for the cluster shall be prepared.

(4).  Environmental clearance shall be applied for and issucd Lo the individual project proponent. The individual lease
holders in cluster can use the same Environment Impact Assessment or Environment Management Plan for
application for environmental clearance. The cluster Environment Impact Assessment or Eavironment
Management Plan shall be updated as per nced keeping in view any significant change.

(5). The details of cluster Environment [mpact Assessment or Environment Management Plan shall be reflected in
each environmental clearance in that cluster and DEAC, SEAC, and EAC shall ensure that the mitigative
measures emanating from the Environment Impact Assessment or Eavironment Management Plan study are {ully
reflected as environmental clearance conditions in the environmental clearance’s of individual project proponents
in that cluster.

(6). A cluster shall be formed when the distance hetween the peripheries of one lease is less than 500 meters from the
periphery of other lease in a homogeneous mineral area.

(7).  Form M, Pre-Feasibility Report and mine plan for Category ‘B2’ projects for mining of minor minerals shall be
prepared by the Registered Qualified Person or Accredited Consultants of Quality Council of Indu, National
Accreditation Board for Education and Training. The Environment Impact Assessment or Environment
Management Plan for Category *A” and Category ‘B1" projects shall be prepased by the accredited consultants of
Quality Council of India. National Accreditation Board for Fducation and Training.

(R).  The SEIAAs shall have supervisory jurisdiction over the DEJAAs and decisions of DEIAA shall be reviewed by
the SEIAA without prejudice 1o any peovisions under any existing law.

Schematic Presentation of Requirements on Environmental Clearance of Minor Minerals including cluster

situation
Area of Lease |Category | Require- | Require- | Require- Who can Who will | Authority te | Authority lo
(Heclare) of ment of ment of ment of prepare apply for appraise/ monitor EC
Praject EIA/ Public EC EIA EMP EC grant EC complisnce
EMP Hearing
EC Proposal of Sand Mining and other Minor Mineral Mining on the basls of individual mine lease
0-5ha ‘BY Form —-IM, No Yes Project Project DEAC/ DEIAA
PFR and Propunent Proponent DEIAA SEIAA
Approved SPCB
Mine Plan CPCB
MokIFCC
Agency




List of Fresh Sand Cases

Annexure- 7

S.No. District Case No. SEAC Meeting SEIAA Meeting EC L. No. Date
1. | Chhatarpur | 7510/2020 | 455 dtd. 16.09.2020 | 639 dtd 30.09.2020 3820 19.10.2020 |
2. | Chhatarpur | 7517/2020 | 455 dtd. 16.09.2020 | 639 dtd 30.09.2020 3822 19.10.2020 |
3. | Chhatarpur | 7518/2020 | 455 dtd. 16.09.2020 | 639 dtd 30.09.2020 3810 19.10.2020 |
4 | Tikamgarh | 7135/2020 | 440 dtd.06.06.2020 | 619 dtd 12.06.2020 1063 18.06.2020 |
5. | Tikamgarh | 7136/2020 | 440 dtd.06.06.2020 | 619 dtd 12.06.2020 1087 18.06.2020 |
6. | Tikamgarh | 7137/2020 | 440 dtd.06.06.2020 | 619 dtd 12.06.2020 1067 18.06.2020 |
7| Tikamgarh | 7138/2020 | 440 dtd.06.06.2020 | 619 dtd 12.06.2020 | 1049 | 18.06.2020 |
8. | Tikamgarh | 7139/2020 | 440 dtd. 06.06.2020 | 619 dtd 12.06.2020 | 1059 18.06.2020 |
9. | Tikamgarh | 7140/2020 | 440 dtd. 06.06.2020 | 619 dtd 12.06.2020 1061 18.06.2020
10] Tikamgarh | 7348/2020 | 447 dtd.22.07.2020 | 630 dtd 10082020 | 2356 | 21 08.2020 |
11] Tikamgarh | 7352/2020 | 447 dtd.22.07.2020 | 630 dtd 10.08.2020 | 2354 | 21.08.2020 |
12] Burhanpur | 7275/2020 | 443 dtd.02.07.2020 | 626 dtd 17.07.2020 1901 05.08.2020 |
13] Burhanpur | 7276/2020 | 443 dtd.02.07.2020 | 626 dtd 17.07.2020 1903 05.08.2020 |
14] Burhanpur | 7277/2020 | 443 dtd.02.07.2020 | 626 dtd 17.07.2020 1909 05.08.2020 |
15 Panna | 6301/2019 | 425 dtd.05.03.2020 | 605 dtd 07.03.2020 5128 12.03.2020 |
16] Panna | 7507/2020 | 455 dtd. 16.09.2020 | 639 dtd 30.09.2020 4156 23.10.2020 |
17{ Panna 7508/2020 | 455 dtd. 16.09.2020 | 639 dtd 30.09.2020 3838 19.10.2020
18] Panna | 7530/2020 | 455 dtd.16.09.2020 | 639 dtd 30.09.2020 3892 19.10.2020 |
19]  Panna | 7531/2020 | 455 dtd. 16.09.2020 | 639 dtd 30.09.2020 3748 16.10.2020
20] Panna | 7532/2020 | 455 dtd.16.09.2020 | 639 dtd 30.09.2020 3760 16.10.2020 |
21] Ratlam | 7098/2020 | 437 dtd.01.06.2020 | 619 dtd. 12.06.2020 986 | 18.06.2020
22] Ratlam | 7099/2020 | 437 dtd.01.06.2020 | 619 dtd. 12.06.2020 984 | 18.06.2020 |
23/  Dhar 7201/2020 | 441 dtd. 15.06.2020 | 622 dtd. 19.06.2020 1168 19.06.2020
24)  Dhar 7202/2020 | 441 dtd. 15.06.2020 | 622 dtd. 19.06.2020 1156 | 19.06.2020 | 7
25/  Dhar 7203/2020 | 441 dtd.15.06.2020 | 622 dtd. 19.06.2020 1981 | 05.08.2020
26/  Dhar 7204/2020 | 441 dtd. 15.06.2020 | 622 dtd. 19.06.2020 1160 | 19.06. 2020—1
27\  Dhar 7205/2020 | 441 dtd. 15.06.2020 | 622 dtd. 19.06.2020 1166 19.06.2020
28]  Dhar 7206/2020 | 441 dtd. 15.06.2020 | 622 dtd. 19.06.2020 1164 19.06.2020 *{
29,  Dhar 7207/2020 | 441 dtd. 15.06.2020 | 622 dtd. 19.06.2020 1162 19.06.2020
30 Dhar 7208/2020 | 441 dtd. 15.06.2020 | 622 dtd. 19.06.2020 1158 19.06.2020
31  Dhar 7209/2020 | 441 dtd. 15.06.2020 | 622 dtd. 19.06.2020 1170 19.06.2020 |
32/  Dhar 7290/2020 | 445 dtd. 04.07.2020 | 626 dtd. 17.07.2020 1973 05.08.2020
33 Dhar 7291/2020 | 445 dtd. 04.07.2020 | 626 dtd. 17.07.2020 1979 05.08.2020 |
34|  Dhar 7292/2020 | 445 dtd. 04.07.2020 | 626 dtd. 17.07.2020 1975 | 05.08.2020 |
35/ Dhar 7293/2020 | 445 dtd.04.07.2020 | 626 dtd. 17.07.2020 1977 05.08.2020 |
36)  Dhar 7413/2020 | 452 dtd.27.08.2020 | 636 dtd. 14.09.2020 3654 14.10.2020 |
37,  Dhar 7414/2020 | 452 dtd. 27.08.2020 | 636 dtd. 14.09.2020 3644 14.10.2020 |
38, Dhar 7415/2020 | 452 dtd. 27.08.2020 | 636 dtd. 14.09.2020 3710 16.06.2020 |
39] Alirajpur | 7114/2020 | 439 dtd.05.06.2020 | 619 dtd. 12.06.2020 1083 | 18.06,2020_—1
20| Alirajpur | 7115/2020 | 439 dtd.05.06.2020 | 619 dtd. 12.06.2020 | 1059 | 18.06.2020 |
41 Alirajpur | 7116/2020 | 439 dtd. 05.06.2020 | 619 dtd. 12.06.2020 1055 | 18.06.20_20_1




42] Alirajpur | 7117/2020 | 439 dtd. 05.06.2020 | 619 dtd. 12.06.2020 1057 18.06.2020 |
23] Alirajpur | 7118/2020 | 439 dtd. 05.06.2020 | 619 dtd. 12.06.2020 1079 18.06.2020 |
44 Alirajpur | 7121/2020 | 439 dtd. 05.06.2020 | 619 dtd. 12.06.2020 1077 18.06.2020 |
5] Alirajpur | 7122/2020 | 439 dtd. 05.06.2020 | 619 dtd. 12.06.2020 1073 18.06.2020 |
46] Alirajpur | 7123/2020 | 439 dtd. 05.06.2020 619 dtd. 12.06.2020 1071 18.06.2020 |
7] Alirajpur | 7124/2020 | 439 dtd. 05.06.2020 | 619 dtd. 12.06.2020 1081 18.06.2020
48] Alirajpur | 7125/2020 | 439 dtd. 05.06.2020 | 619 dtd. 12.06.2020 1051 18.06.2020
49] Alirajpur | 7133/2020 | 439 dtd. 05.06.2020 | 619 dtd. 12.06.2020 1085 18.06.2020 |
50 Alirajpur | 7160/2020 | 440 dtd.06.06.2020 | 619 dtd. 12.06.2020 1075 18.06.2020
51 Alirajpur | 7161/2020 | 440 dtd. 06.06.2020 | 619 dtd. 12.06.2020 1186 19.06.2020
52] Alirajpur | 7162/2020 | 440 dtd. 06.06.2020 | 619 dtd. 12.06.2020 1069 18.06.2020 |
53] Alirajpur | 7163/2020 | 440 dtd.06.06.2020 | 619 dtd. 12.06.2020 1065 18.06.2020
54] Khargone | 7260/2020 | 443 dtd.02.07.2020 | 626 dtd. 17.07.2020 1931 05.08.2020 |
55| Khargone | 7261/2020 | 443 dtd.02.07.2020 | 626 dtd. 17.07.2020 1929 | 05.08.2020
56] Khargone | 7262/2020 | 443 dtd.02.07.2020 | 626 dtd. 17.07.2020 1927 05.08.2020 |
57] Khargone | 7263/2020 | 443 dtd.02.07.2020 | 626 dtd. 17.07.2020 1933 05.08.2020
58] Khargone | 7273/2020 | 443 dtd.02.07.2020 | 626dtd. 17.07.2020 | 1925 05.08.2020 |
59| Khargone | 7432/2020 | 452 dtd. 27.08.2020 | 636 dtd. 14.09.2020 3660 14.10.2020 |
60 Khargone | 7433/2020 | 452 dtd.27.08.2020 | 636 dtd. 14.09.2020 3658 14.10.2020 |
61| Knhargone | 7434/2020 | 452 dtd.27.08.2020 | 636 dtd. 14.09.2020 3744 16.10.2020 |
62| Khargone | 7435/2020 | 452 dtd.27.08.2020 | 636 dtd. 14.09.2020 3712 16.10.2020 |
63] Khargone | 7664/2020 | 460 dtd.24.09.2020 | 642 dtd. 05.10.2020 3890 19.10.2020
64| Khargone | 7665/2020 | 460 dtd. 24.09.2020 | 642 dtd. 05.10.2020 4120 22.10.2020 |
65| Barwani | 7102/2020 | 437 dtd.01.06.2020 | 619 dtd. 12.06.2020 1348 26.06.2020 |
66] Barwani | 7103/2020 | 437 dtd.01.06.2020 | 619 dtd. 12.06.2020 988 18.06.2020
67| Barwani | 7449/2020 | 452 dtd.27.08.2020 | 636 dtd. 14.09.2020 3664 14.10.2020
68] Barwani | 7464/2020 | 452 dtd. 27.08.2020 | 636 dtd. 14.09.2020 3666 14.10.2020 |
69] Barwani | 7503/2020 | 455 dtd. 16.09.2020 | 639 dtd 30.09.2020 3834 18.10.2020
70] Barwani | 7504/2020 | 455 dtd. 16.09.2020 | 639 dtd 30.09.2020 3802 19.10.2020
711 Barwani | 7556/2020 | 455 dtd. 16.09.2020 | 639 dtd 30.09.2020 3800 19.10.2020 |
72| Barwani | 7557/2020 | 455 dtd. 16.09.2020 | 639 dtd 30.09.2020 3730 16.10.2020
73] Barwani | 7659/2020 | 460 dtd. 24.09.2020 | 642 dtd.05.10.2020 | 4084 22.10.2020 |
74| Barwani | 7716/2020 | 462 dtd. 30.09.2020 | 643 dtd.06.10.2020 | 4144 22.10.2020 |
751 Barwani | 7717/2020 | 462 dtd.30.09.2020 | 643 dtd. 06.10.2020 3472 22.10.2020 |




prior EC subject to the following special conditions in addition to the standard conditions at
annexure ‘B’:

1. Production of Sand as per mine plan with quantity not exceeding 27,800 cum/year.
2. A budgetary provision for Environmental management Plan of Rs. 2.87 Lakh as capital and
Rs 13.80 Lakh as recurring and under CER Rs. 1.00 Lakh is proposed.

. Case No 7135/2020 Shri Virendra Singh Jadon, E-7/M-708, Arera Colony, Dist. Bhopal,
MP - 462016 Prior Environment Clearance for Sand Quarry in an area of 2.00 ha.
(20,000 cum per annum) (Khasra No. 119), Village - Pathari-2, Tehsil - Lidhora, Dist.
Tikamgarh (MP).

This is case of Sand Quarry. The application was forwarded by SEIAA to SEAC for appraisal.
The proposed site at (Khasra No. 119), Village - Pathari-2, Tehsil - Lidhora, Dist. Tikamgarh
(MP) 2.00 Ha. The project requires prior EC before commencement of any activity at site.

PP has submitted a copy of approved Mining Plan, DSR report, information in the lease’s
within 500 meters radius around the site and other requisite information in the prescribed format
duly verified in the Collector Office letter no. 93 dated: 26/05/2020 has reported that there is 01
more mine operating or proposed within 500 meters around the said mine with total area of 4.00
ha including this mine.

The case was presented by the PP and their consultant. PP stated that this is a case of river sand
mining on Sukhnai River. During presentation as per Google image based on coordinates
provided by PP, it was observed that part of the lease is submerged in river water for which PP
submitted that they will not excavate sand from the submerged water bed and this area will be
remains as non — mining area and water stream will not be disturbed. The sanctioned depth of
the sand 1s 1.0 meters. After presentation the committee asked to submit following details:

L. Revised surface map showing non— mining area which is occupied by flowing water
body.

2. Revised water demand calculation.

3 Revised plantation scheme.

4. Revised EMP by adding cost of T-point maintenance, speed restrictions if evacuation

is from village area and cost of water required for mining operations as suggested by
the committee during presentation.
5. Revised CER adding the proposal for scholarship for meritorious students.



PP has submitted the response of above queries same date vide letter dated 06.06.2020, which
was placed before the committee. Committee observed that even after deducting the volume of
sand in the submerged area, the sanctioned volume of sand can be evacuated from the available
dry area as per the revised plan submitted by PP. The mining shall be done as per the approved
mine plan by concerned DGMs. The EMP and other submissions made by the PP were found to
be satisfactory and acceptable, hence committee decided to recommend the case for grant of
prior EC subject to the following special conditions in addition to the standard conditions at
annexure ‘B’:

1. Production of Sand as per mine plan with quantity not exceeding 20,000 cum/year.
2. A budgetary provision for Environmental management Plan of Rs. 4.02 Lakh as capital and
Rs 12.31 Lakh as recurring and under CER Rs. 1.20 Lakh is proposed.

. Case No 7136/2020 Shri Virendra Singh Jadon, E-7/M-708, Arera Colony, Dist. Bhopal,
MP - 462016 Prior Environment Clearance for Sand Quarry in an area of 2.00 ha.
(20,000 cum per annum) (Khasra No. 14), Village - Khera Vijaypur, Tehsil - Palera, Dist.
Tikamgarh (MP).

This is case of Sand Quarry. The application was forwarded by SEIAA to SEAC for appraisal.
The proposed site at (Khasra No. 14), Village - Khera Vijaypur, Tehsil - Palera, Dist.
Tikamgarh (MP) 2.00 Ha. The project requires prior EC before commencement of any activity
at site.

PP has submitted a copy of approved Mining Plan, DSR report, information in the lease’s
within 500 meters radius around the site and other requisite information in the prescribed format
duly verified in the Collector Office letter no. 79 dated: 26/05/2020 has reported that there are
no more mine operating or proposed within 500 meters around the said mine.

The case was presented by the PP and their consultant. PP stated that this is a case of river sand
mining on Ur River. During presentation as per Google image based on coordinates provided by
PP, it was observed that approximately 50% of the lease area is submerged in river water for
which PP submitted that they will not excavate sand from the submerged water bed and this
area will be remains as non — mining area and water stream will not be disturbed and from
remaining dry part of lease. The sanctioned depth of the sand is 1.0 meters. After presentation
the committee asked to submit following details:
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verified in the Collector Office letter no. 735 dated: 5/6/2020 has reported that there are no more
mines operating or proposed within 500 meters around the said mine.

The case was scheduled for the presentation in 441 SEAC meeting dated 15/06/2020 and during
presentation PP submitted that in this case also the DFO certificate is missing and they are
trying for DFO certificate and as and when it is issued same will be submitted. Committee
decided that after submission of DFO certificate case shall be appraised.

PP has submitted the DFO certificate vide letter dated 23/06/2020, based on this submission the
case was placed before committee.

The case was presented by the PP and their consultant. PP stated that this is a case of river sand
mining on Morand River. During presentation as per Google image based on coordinates
provided by PP, it was observed some trees in lease area, PP shall submit commitment that no
tree falling is proposed during mining activities. After presentation the committee asked to
submit following details:

. Part of lease submerged in water hence revised plan.

PP has submitted the response of above quarries same date vide letter dated 16.09.2020, which
was placed before the committee and the same found satisfactory. Committee observed that
even after deducting the volume of sand in the submerged area, the sanctioned volume of sand
can be evacuated from the available dry area as per the revised plan submitted by PP. The
mining shall be done as per the approved mine plan by concerned DGMs. The EMP and other
submissions made by the PP were found to be satisfactory and acceptable, hence committee
decided to recommend the case for grant of prior EC subject to the following special
conditions in addition to the standard conditions at annexure ‘B’:

1. Production of Sand as per mine plan with quantity not exceeding 54,000 cum/year.
2. A budgetary provision for Environmental management Plan of Rs. 10.89 Lakh as capital
and Rs 1.64 Lakh/year as recurring and under CER Rs. 1.50 Lakh/years.

19.Case No 7510/2020 M/s Anandeshwar Agro Foods Pvt. Ltd., Authorized Person, Shri

Ravindra Singh Bundela, Tal Darwaza, Dist. Tikamgarh, MP - 471525 Prior
Environment Clearance for Khodu Bharu Sand Quarry in an area of 1.00 ha. (15,000
cum per annum) (Khasra No. 171/6) at Village- Singarpur, Tehsil- Gaurihar, District-
Chhatarpur (MP).

This is case of Khodu Bharu Sand Quarry. The application was forwarded by SEIAA to SEAC
for appraisal. The proposed site at (Khasra No. 171/6) at Village- Singarpur, Tehsil- Gaurihar,
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District- Chhatarpur (MP) 1.00 Ha. The project requires prior EC before commencement of
any activity at site.

PP has submitted a copy of approved Mining Plan, DSR report, information in the lease’s
within 500 meters radius around the site and other requisite information in the prescribed format
duly verified in the Collector Office (Ekal Praman-Patr) letter no. 1516 dated: 18/08/2020 has
reported that there are 01 more mines operating or proposed within 500 meters around the said
mine with total area of 1.388 ha., including this mine.

The case was presented by the PP and their consultant. PP stated that this is a case of Khodu
Bharu sand mining for 01 year. During presentation as per Google image based on coordinates
provided by PP, it was observed that 2-3 trees is in lease area, PP shall submit commitment that
no tree falling is proposed. After presentation the committee asked to submit following details:

Revised CER as suggested by committee.

Revised plantation as suggested by committee.

Commitment from PP that no tree falling is proposed during all the mining activities.
Copy of lease agreement.

PP has submitted the response of above quarries same date vide letter dated 16.09.2020, which
was placed before the committee and the same found satisfactory. The mining shall be done as
per the approved mine plan by concerned DGMs. The EMP and other submissions made by
the PP were found to be satisfactory and acceptable, hence committee decided to recommend
the case for grant of prior EC subject to the following special conditions in addition to the
standard conditions at annexure ‘C’:

1. Production of Sand as per mine plan with quantity not exceeding 15,000 cum/year.
2. A budgetary provision for Environmental management Plan of Rs. 06.87 Lakh as capital
and Rs 2.78 Lakh/year as recurring and under CER Rs. 1.00 Lakh/years.

20.Case No 7517/2020 M/s Anandeshwar Agro Foods Pvt. Ltd., Authorized Person, Shri
Ravindra Singh Bundela, Tal Darwaza, Dist. Tikamgarh, MP - 471525 Prior
Environment Clearance for Khodu Bharu Sand Quarry in an area of 0.388 ha. (5,000
cum per annum) (Khasra No. 171/3) at Village- Singarpur, Tehsil- Gaurihar, District-
Chhatarpur (MP)

This is case of Khodu Bharu Sand Quarry. The application was forwarded by SEIAA to SEAC
for appraisal. The proposed site at (Khasra No. 171/3) at Village- Singarpur, Tehsil- Gaurihar,
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The 443™ meeting of the State Expert Appraisal Committee (SEAC) was held on 02™ July, 2020
under the Chairmanship of Mohd. Kasam Khan for the projects / issues received from SEIAA.
The following members attended the meeting in person or through video conferencing -

&
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Dr. Mohd. Akram Khan, Member.
Dr. A. K. Sharma, Member.

Dr. Sonal Mehta, Member.

Dr. Jai Prakash Shukla, Member.
Dr. R. Maheshwari, Member.

Dr. Rubina Chaudhary, Member.

The Chairman welcomed all the members of the Committee and thereafter agenda items were
taken up for deliberations.

1

Case No 7275/2020 M/s Bamdev Global, authorized person Shri Upendra Gupta, E-91,
Shree Nath Vihar, Chilla Road Banda (UP)-210001 Prior Environment Clearance for
approval of Sand Quarry in an area of 4.00 ha. (40000 cum per annum) (Khasra No. 1
part) at Village- Sirsoda, Tehsil- Burhanpur, District- Burhanpur (MP)

This is case of Sand Quar. The application was forwarded by SEIAA to SEAC for appraisal.
The proposed site at (Khasra No. 1 part) at Village- Sirsoda, Tehsil- Burhanpur, District-
Burhanpur (MP) 4.00 Ha. The project requires prior EC before commencement of any activity
at site.

PP has submitted a copy of approved Mining Plan, DSR report, information in the lease’s
within 500 meters radius around the site and other requisite information in the prescribed format
duly verified in the Collector Office (Ekal Praman-Patr) letter no. 15 dated 03/06/2020 has
reported that there are no more mines operating or proposed within 500 meters around the said
mine.

The case was presented by the PP and their consultant. PP stated that this is a case of river sand
mining on Tapti River and mining will be done by manually. The sanctioned depth of the sand
is 1.5 meters. After presentation the committee asked to submit following details:

I. Revised EMP with budget allocation for enhancing width of road up to 05 meters
(excluding solders) and proposal of 02 nos. life jacket under PPE’s in case of flood
emergency.

2. Revised plantation species as suggested by committee.
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3. Revised evacuation plan with corrected number of trips commensurate with the daily
production.

4. Revised CER adding School/ Gram Panchayat related activities as suggested during
presentation.

PP has submitted the response of above queries same date vide letter dated 02.07.2020, which
was placed before the committee. The mining shall be done as per the approved mine plan by
concerned DGMs. The EMP and other submissions made by the PP were found to be
satisfactory and acceptable, hence committee decided to recommend the case for grant of prior

EC subject to the following special conditions in addition to the standard conditions at annexure
GB'!:

1. Production of Sand as per mine plan with quantity not exceeding 40,000 cum/year.
2. A budgetary provision for Environmental management Plan of Rs.11.01Lakh as capital and
Rs 04.36 Lakh as recurring cost and under CER Rs. 0.50 Lakh /year is proposed.

. Case No 7276/2020 M/s Bamdev_Global, authorized person Shri Upendra Gupta, E-91.
Shree Nath Vihar, Chilla Road Banda (UP)-210001 Prior Environment Clearance for
approval of Sand Quarry in an area of 4.00 ha. (40000 cum per annum) (Khasra No. 335)
at Village- Ramakheda Kalan, Tehsil- Khaknar, District- Burhanpur (MP)

This is case of Sand Quarry. The application was forwarded by SEIAA to SEAC for appraisal.
The proposed site at (Khasra No. 335) at Village- Ramakheda Kalan, Tehsil- Khaknar.
District- Burhanpur (MP) 4.00 Ha. The project requires prior EC before commencement of
any activity at site.

PP has submitted a copy of approved Mining Plan, DSR report, information in the lease’s
within 500 meters radius around the site and other requisite information in the prescribed format
duly verified in the Collector Office letter no. 159 dated 03/2/2020 has reported that there are no
more mines operating or proposed within 500 meters around the said mine.

The case was presented by the PP and their consultant. PP stated that this is a case of river sand
mining on Tapti River. During presentation as per Google image based on coordinates provided
by PP, it was observed that the part of the lease is submerged in the water towards eastern side
of the lease for which PP submitted that they will left submerged area as non — mining area. PP
further submitted that randomly the upper layer of the sand approx. 0.50 to 1.0 meter depth
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e PP shall submit revised surface plan leaving suitable area as non mining area towards
Road Bridge as per Enforcement & Monitoring Guidelines for Sand Mining-2020.

PP has submitted the response of above quarries same date vide letter dated 16.09.2020, which
was placed before the committee and the same found satisfactory. Committee observed that
even after deducting the volume of sand in the submerged area, the sanctioned volume of sand
can be evacuated from the available dry area as per the revised plan submitted by PP. The
mining shall be done as per the approved mine plan by concerned DGMs. The EMP and other
submissions made by the PP were found to be satisfactory and acceptable, hence committee
decided to recommend the case for grant of prior EC subject to the following special
conditions in addition to the standard conditions at annexure ‘B’:

1. Production of Sand as per mine plan with quantity not exceeding 34,128 cum/year.
2. A budgetary provision for Environmental management Plan of Rs. 03.33 Lakh as capital
and Rs 5.02 Lakh/year as recurring and under CER Rs. 0.80 Lakh/years.

10.Case No 7507/2020 Shri Rasmeet Singh Malhotra, Near Alka Talkies, Nehru Ward,
Pipariva, Dist. Hoshangabad, MP — 461775 Prior Environment Clearance for Sand
Quarry in an area of 2.760 ha. (30,219 cum per annum as per Approved mining plan)
(Khasra No. 193, 198, 218, 219), Village - Ramnai, Tehsil - Ajavgarh, Dist. Panna (MP).

This is case of Sand Quarry. The application was forwarded by SEIAA to SEAC for appraisal.
The proposed site at (Khasra No. 193, 198, 218, 219), Village - Ramnai, Tehsil - Ajaygarh,
Dist. Panna (MP) 2.760 Ha. The project requires prior EC before commencement of any
activity at site.

PP has submitted a copy of approved Mining Plan, DSR report, information in the lease’s
within 500 meters radius around the site and other requisite information in the prescribed format
duly verified in the Collector Office (Ekal Praman-Patr) letter no. 1183 dated: 18/08/2020 has
reported that there are no more mines operating or proposed within 500 meters around the said
mine.

The case was presented by the PP and their consultant. PP stated that this is a case of Khodu
Bharu sand mining for 01 year. During presentation as per Google image based on coordinates
provided by PP, it was observed some trees in lease area, PP shall submit commitment that no
tree falling is proposed during mining activities. After presentation the committee asked to
submit following details:

- Commitment from PP that no tree falling is proposed during mining activities.



PP has submitted the response of above quarries same date vide letter dated 16.09.2020, which
was placed before the committee and the same found satisfactory. The mining shall be done as
per the approved mine plan by concerned DGMs. The EMP and other submissions made by
the PP were found to be satisfactory and acceptable, hence committee decided to recommend
the case for grant of prior EC subject to the following special conditions in addition to the
standard conditions at annexure ‘C’:

I. Production of Sand as per mine plan with quantity not exceeding 30,219 cum/year.
2. A budgetary provision for Environmental management Plan of Rs. 12.91 Lakh as capital
and Rs 1.66 Lakh/year as recurring and under CER Rs. 1.00 Lakh/years.

11.Case No 7508/2020 Shri Rasmeet Singh Malhotra, Near Alka Talkies, Nehru Ward,

Pipariya, Dist. Hoshangabad, MP — 461775 Prior Environment Clearance for Sand
Quarry in an area of 1.050 ha. (15,700 cum per annum) (Khasra No. 114/14), Village -
Beera, Tehsil - Ajavgarh, Dist. Panna (MP).

This is case of Sand Quarry. The application was forwarded by SEIAA to SEAC for appraisal.
The proposed site at (Khasra No. 114/14), Village - Beera, Tehsil - Ajaygarh, Dist. Panna
(MP) 1.050 Ha. The project requires prior EC before commencement of any activity at site.

PP has submitted a copy of approved Mining Plan, DSR report, information in the lease’s
within 500 meters radius around the site and other requisite information in the prescribed format
duly verified in the Collector Office (Ekal Praman-Patr) letter no. 1166 dated: 18/08/2020 has
reported that there are no more mines operating or proposed within 500 meters around the said
mine.

The case was presented by the PP and their consultant. PP stated that this is a case of Khodu
Bharu sand mining. After presentation the committee asked to submit following details:

. Revised EMP by adding budget for life saving jackets as suggested by the committee.

PP has submitted the response of above quarries same date vide letter dated 16.09.2020, which
was placed before the committee and the same found satisfactory. The mining shall be done as
per the approved mine plan by concerned DGMs. The EMP and other submissions made by
the PP were found to be satisfactory and acceptable, hence committee decided to recommend
the case for grant of prior EC subject to the following special conditions in addition to the
standard conditions at annexure ‘C’:

I. Production of Sand as per mine plan with quantity not exceeding 15,700 cum/year.
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submissions made by the PP were found to be satisfactory and acceptable, hence committee
decided to recommend the case for grant of prior EC subject to the following special
conditions in addition to the standard conditions at annexure ‘B’:

1. Production of Sand as per mine plan with quantity not exceeding 37,062 cum/year.
2. A budgetary provision for Environmental management Plan of Rs. 11.90 Lakh as capital
and Rs 1.40 Lakh/year and under CER Rs. 0.36 Lakh.

. Case No 7098/2020 M/s D.S. and Company, Authorised Person, Shri Jitendra Singh
Bhadoriva, Ward No. 14, Old Khirhani Naka, Vinova Bhave Ward, Dist. Katni, MP
Prior Environment Clearance for Sand Quarry in an area of 5.0 ha. (3000 cum per
annum) (Khasra No. 132), Village - Ketukhedi, Tehsil - Jaora, Dist. Ratlam (MP)

This is case of Sand Quarry. The application was forwarded by SEIAA to SEAC for appraisal.
The proposed site at (Khasra No. 132), Village - Ketukhedi, Tehsil - Jaora, Dist. Ratlam (MP)
5.0 Ha. The project requires prior EC before commencement of any activity at site.

PP has submitted a copy of approved Mining Plan, DSR report, information in the lease’s
within 500 meters radius around the site and other requisite information in the prescribed format
duly verified in the Collector Office letter no. 1566 dated 13.03.2020 has reported that there are
no more mines operating or proposed within 500 meters around the said mine.

The case was presented by the PP and their consultant. PP stated that this is a case of river sand
mining, during presentation as per Google image January 2019, based on coordinates provided
by PP, it was observed that most part of lease area is submerged in the water for which PP
submitted that the water filled area recedes down (dried up) in the month of April. May and
June and they will mine the lease only in these three months that too when there is not water. PP
further submitted that they will not excavate sand from the area submerged in water as mid
stream mining is not permitted. After presentation the committee asked to submit following
details:

. Revised surface map showing non — mining area.
2. Current site photographs of the lease area showing sand availability.

PP has submitted the response of above quarries same date vide letter dated 01.06.2020, which
was placed before the committee and the same found satisfactory , as per revised surface plan
now, available area for mining is 12500 sq.m. so as per average depth of the area 0.5 meters,
the total available volume for mining of sand is 6250.0 m3. Hence. the desired quantity of
sand is easily obtainable. The EMP and other submissions made by the PP were found to be
satisfactory and acceptable, hence committee decided to recommend the case for grant of prior
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EC subject to the following special conditions in addition to the standard conditions at
annexure ‘B’:

1. Production of Sand as per mine plan with quantity not exceeding 3,000 cum/year.

2. Sand mining is permitted only in the month of April, May and June when water dried up.

3. A budgetary provision for Environmental management Plan of Rs. 8.11 Lakh as capital
and Rs 4.83 Lakh/year and under CER Rs. 0.40 Lakh/year has proposed.

_ Case No 7099/2020 M/s D.S. and Company, Authorised Person, Shri Jitendra Singh
Bhadoriva, Ward No. 14, Old Khirhani Naka, Vinova Bhave Ward, Dist. Katni, MP
Prior Environment Clearance for Sand Quarry in an area of 3.0 ha. (4000 cum per
annum) (Khasra No. 375), Village - Bahadurpur Jagir, Tehsil - Jaora, Dist. Ratlam (MP)

This is case of Sand Quarry. The application was forwarded by SEIAA to SEAC for appraisal.
The proposed site at (Khasra No. 375), Village - Bahadurpur Jagir, Tehsil - Jaora, Dist. Ratlam
(MP) 3.0 Ha. The project requires prior EC before commencement of any activity at site.

PP has submitted a copy of approved Mining Plan, DSR report, information in the lease’s
within 500 meters radius around the site and other requisite information in the prescribed format
duly verified in the Collector Office letter no. nil dated 13.03.2020 has reported that there are
no more mines operating or proposed within 500 meters around the said mine.

The case was presented by the PP and their consultant. PP stated that this is a case of river sand
mining, during presentation as per Google image based on coordinates provided by PP, it was
observed that entire lease area is submerged in the water due to bunding/ stop dam in the north-
east side, which is only 20 meters away. PP submitted that the sanctioned quantity is only 4000
cum/year and same can be evacuated from the river banks when water recedes down after
December. Committee after deliberation decided that PP shall left 250 meters area as non-
mining area from stop dam in order to protect stop dam from sand mining. After presentation
the committee asked to submit following details:

L. Revised surface map showing non — mining area.
2. Current site photographs of the lease area showing sand availability.

PP has submitted the response of above quarries same date vide letter dated 01.06.2020, which
was placed before the committee and the same found satisfactory , as per revised surface plan
now, available area for mining is 13400 sq.m. so as per average depth of the area 0.5 meters,
the total available volume for mining of sand is 6700 m3. Hence, the desired quantity of sand
is easily obtainable. The EMP and other submissions made by the PP were found to be
satisfactory and acceptable, hence committee decided to recommend the case for grant of prior
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" The 441" meeting of the State Expert Appraisal Committee (SEAC) was held on 15" June, 2020
under the Chairmanship of Mohd. Kasam Khan for the projects / issues received from SEIAA.
The following members attended the meeting in person or through video conferencing -

Dr. Mohd. Akram Khan, Member.
Dr. A. K. Sharma, Member.

Dr. Sonal Mehta, Member.

Dr. Jai Prakash Shukla, Member.
Dr. R. Maheshwari, Member.

Dr. Rubina Chaudhary, Member.
Shri A.A. Mishra, Secretary.

NN WD —

The Chairman welcomed all the members of the Committee and thereafter agenda items were
taken up for deliberations.

1. Case No 7201/2020 Shri_Virendra Singh Jadoun, E-7/M-708, Arera Colony, Dist.
Bhopal, MP — 462016 Prior Environment Clearance for Sand Quarry in an area of 4.0
ha. (1000 cum per annum) (Khasra No. 486). Village - Kukshi, Tehsil - Kukshi, Dist.

Dhar (MP)

This is case of Sand Quarry. The application was forwarded by SEIAA to SEAC for appraisal.
The proposed site at (Khasra No. 486), Village - Kukshi, Tehsil - Kukshi, Dist. Dhar (MP) 4.0
Ha. The project requires prior EC before commencement of any activity at site.

PP has submitted a copy of approved Mining Plan, DSR report, information in the lease’s
within 500 meters radius around the site and other requisite information in the prescribed format
duly verified in the Collector Office (Ekal Praman-Patr) no. 1060 dated: 27/5/2020 has reported
that there are no more mines operating or proposed within 500 meters around the said mine.

The case was presented by the PP and their consultant. PP stated that this is a case of river sand
mining on Bagh River. During presentation as per Google image based on coordinates provided
by PP, it was observed that in the upstream of the lease a check dam is located at the distance of
75 meters, for which PP submitted that they will left 250 meters in the upstream side of the
check dam as non — mining area as per as per Enforcement and Monitoring Guidelines For Sand
Mining- 2020. The sanctioned depth of the sand is 1.0 meters. After presentation the committee
asked to submit following details:

. Revised surface map showing non— mining area up to 250 meters in the upstream from a
check dam.
2. Gram sabha NOC
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- 3. Revised EMP by adding cost of T-point maintenance, speed restrictions if evacuation is
from village area and cost of water required for mining operations as suggested by the
committee during presentation.

4. Revised CER add School/ Gram Panchayat related activities as suggested during
presentation.

PP has submitted the response of above queries same date vide letter dated 15.06.2020, which
was placed before the committee. Committee observed that even after deducting the volume of
sand in the non— mining area, the sanctioned volume of sand can be evacuated from the
available dry area as per the revised plan submitted by PP. The mining shall be done as per the
approved mine plan by concerned DGMs. The EMP and other submissions made by the PP
were found to be satisfactory and acceptable, hence committee decided to recommend the case
for grant of prior EC subject to the following special conditions in addition to the standard
conditions at annexure ‘B’:

1. Production of Sand as per mine plan with quantity not exceeding 1,000 cum/year.
2. 250 meters in the upstream side of the check dam to be left as non — mining area
2. A budgetary provision for Environmental management Plan of Rs. 5.93 Lakh as capital and

Rs 4.125 Lakh as recurring and under CER Rs. 0.25 Lakh/Year is proposed.

. Case No 7202/2020 Shri Virendra Singh Jadoun, E-7/M-708, Arera Colony, Dist.
Bhopal, MP - 462016, SIA/MP/MIN/154749/2020 Prior Environment Clearance for Sand
Quarry in an area of 1.0 ha. (500 cum per annum) (Khasra No. 100), Village - Naingaon,
Tehsil - Kukshi, Dist. Dhar (MP)

This is case of Sand Quarry. The application was forwarded by SEIAA to SEAC for appraisal.
The proposed site at (Khasra No. 100), Village - Naingaon, Tehsil - Kukshi, Dist. Dhar (MP)
1.0 Ha. The project requires prior EC before commencement of any activity at site.

PP has submitted a copy of approved Mining Plan, DSR report, information in the lease’s
within 500 meters radius around the site and other requisite information in the prescribed format
duly verified in the Collector Office Ekal Praman-Patr no. 1058 dated: 27/5/2020 has reported
that there are no more mines operating or proposed within 500 meters around the said mine.



- The 439" meeting of the State Expert Appraisal Committee (SEAC) was held on 05" June, 2020
under the Chairmanship of Mohd. Kasam Khan for the projects / issues received from SEIAA.
The following members attended the meeting in person or through video conferencing -

Dr. Mohd. Akram Khan, Member.
Dr. A. K. Sharma, Member.

Dr. Sonal Mehta, Member.

Dr. Jai Prakash Shukla, Member.
Dr. R. Maheshwari, Member.

Dr. Rubina Chaudhary, Member.
Shri A.A Mishra, Secretary.
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The Chairman welcomed all the members of the Committee and thereafter agenda items were
taken up for deliberations.

1. Case No 7114/2020 Shri Veranda Singh Jaden, E-7/M-708, Arera Colony, Dist. Bhopal,
MP - 462016 Prior Environment Clearance for Sand Quarry in _an area of 2.180 ha.
(7,500 cum per annum) (Khasra No. 775, 884). Village - Agalgota, Dist. Alirajpur (MP).

This is case of Sand Quarry. The application was forwarded by SEIAA to SEAC for appraisal.
The proposed site at (Khasra No. 775, 884), Village - Agalgota, Dist. Alirajpur (MP) (MP)
2.180 Ha. The project requires prior EC before commencement of any activity at site.

PP has submitted a copy of approved Mining Plan, DSR report, information in the lease’s
within 500 meters radius around the site and other requisite information in the prescribed format
duly verified in the Collector Office letter no. 182 dated: 19/03/2020 has reported that there are
no more mines operating or proposed within 500 meters around the said mine.

During presentation as per Google image based on coordinates provided by PP, within 500
meters following sensitive features were observed of the lease area:

Sensitive Approximate aerial | Direction | Remarks ;
Features distance from the lease J
area in meters -
Seasonal Nallah Joining lease North- Setback of SOmeters shall be
East left as non-mining zone |

The case was presented by the PP and their consultant. PP stated that this is a case of river sand
mining on Nakda flood plain which itself a tributary of Orsang River. The sanctioned depth of
the sand is 3.0 meters. After presentation the committee asked to submit following details:
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1.  Revised surface map showing non — mining area which is occupied by Seasonal Nallah.

2. Revised CER by incorporating scholarship to meritorious student and awareness camp for
female literacy nearest villages.

3. Clarification for Gram Sabah/ Gram Panchayat NOC.

PP has submitted the response of above quarries same date vide letter dated 05.06.2020, which
was placed before the committee. Committee observed that even after deducting the volume of
sand in the submerged area, the sanctioned volume of sand can be evacuated from the
available dry area as per the revised plan submitted by PP. The mining shall be done as per the
approved mine plan by concerned DGMs. The EMP and other submissions made by the PP
were found to be satisfactory and acceptable, hence committee decided to recommend the case
for grant of prior EC subject to the following special conditions in addition to the standard
conditions at annexure ‘B’:

1. Production of Sand as per mine plan with quantity not exceeding 7,500 cum/year.

2. A budgetary provision for Environmental management Plan of Rs. 7.35 Lakh as capital
and Rs 2.98 Lakh/year as recurring and under CER Rs. 0.68 Lakh/year.

. Case No 7115/2020 Shri Virendra Singh Jadoun, E-7/M-708, Arera Colony, Dist. Bhopal,
MP - 462016 Prior Environment Clearance for Sand Quarry in an area of 1.00 ha. (4,000
cum per annum) (Khasra No. 624), Village - Mehni, Dist. Alirajpur (MP)

This is case of Sand Quarry. The application was forwarded by SEIAA to SEAC for appraisal.
The proposed site at (Khasra No. 624), Village - Mehni, Dist. Alirajpur (MP) 1.00 Ha. The
project requires prior EC before commencement of any activity at site.

PP has submitted a copy of approved Mining Plan, DSR report, information in the lease’s
within 500 meters radius around the site and other requisite information in the prescribed format
duly verified in the Ekal Praman-Patr no. 345 dated: 23/05/2020 has reported that there are no
more mines operating or proposed within 500 meters around the said mine.

During presentation as per Google image based on coordinates provided by PP, within 500
meters following sensitive features were observed of the lease area:

Sensitive | Approximate aerial | Direction Remarks
Features distance from the
lease area in meters

Cross-way | Adjacent to lease South-West | Setback of 50meters shall be left as
non-mining zone.

Small Road | 200 meters NW side Being the downstream side, 500

Bridge meters set back shall be left as non
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the other mine which is within 500 meters is surrendered and they will not carryout mining
operations in surrendered mine. The mining shall be done as per the approved mine plan by
concerned DGMs. The EMP and other submissions made by the PP were found to be
satisfactory and acceptable, hence committee decided to recommend the case for grant of prior
EC subject to the following special conditions in addition to the standard conditions at annexure
i 3

1. Production of Sand as per mine plan with quantity not exceeding 28,000 cum/year.
2. A budgetary provision for Environmental management Plan of Rs. 11.03 Lakh as capital and
Rs 3.675 Lakh as recurring cost and under CER Rs. 01.45 Lakh /year 1s proposed.

. Case No 7260/2020 M/s R.K. Gupta Contractors and Engineers Pvt.Ltd., Authorized
Person- Shri Rajendra Kumar Gupta, Director, B-72, Shahpura, Bhopal (MP)-451225
Prior Environment Clearance for approval of Khodu Bharu Sand Quarry in an area of
5.00 ha. (25000 cum_per annum) (Khasra No. 176) at Village- Jalkoti, Tehsil-
Maheshwar, District- Khargone (MP)

This is case of Khodu Bharu Sand Quarry. The application was forwarded by SEIAA to SEAC
for appraisal. The proposed site at (Khasra No. 176) at Village- Jalkoti, Tehsil- Maheshwar,
District- Khargone (MP) 5.00 Ha. The project requires prior EC before commencement of any
activity at site.

PP has submitted a copy of approved Mining Plan, DSR report, information in the lease’s
within 500 meters radius around the site and other requisite information in the prescribed format
duly verified in the Collector Office (Ekal Praman-Patr) letter no. Nil dated 01/6/2020 has
reported that there are no more mines operating or proposed within 500 meters around the said
mine.

In this meeting the case was presented by the PP and their consultant. The PP stated that this 1s
Khodu-Bharu sand mine and such sand deposits are accumulated in the field due to erosion and
recurrence flood by the tributary of River Narmada in the long course of time. As per Google
image it was observed by committee that some trees are in existence within the lease area for
which PP submitted that area occupied by trees will not be mined out and trees will be
preserved. PP further submitted that the sanctioned depth of the sand mine is 3.0 meters and the
sanctioned volume is only 25,000 cum/year and thus only 0.85 ha area will be required for
sanctioned production. After presentation the committee asked to submit following details:
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e Inventory of the trees existing within the lease area and commitment that they will
not be uprooted.

e Revised Plantation species as suggested.

e Revised CSR activity as proposal for grazing land development in the affected
village as suggested by the committee.

PP has submitted the response of above quarries same date vide letter dated 02.07.2020, which
was placed before the committee and the same found satisfactory. The mining shall be done as
per the approved mine plan by concerned DGMs. The EIA/EMP and other submissions made
by the PP earlier were found to be satisfactory and acceptable, hence committee decided to
recommend the case for grant of prior EC subject to the following special conditions in
addition to the standard conditions at annexure ‘C’:

. Production of Sand as per mine plan with quantity not exceeding 25,000 cunvyear.

= A budgetary provision for Environmental management Plan of Rs. 22.96 Lakh as
capital and Rs 4.08Lakh as recurring cost and under CER Rs. 0.60 Lakh/year is
proposed.

. Case No 7261/2020 M/s R.K. Gupta Contractors and Engineers Pvt.Ltd., Authorized
Person- Shri Rajendra Kumar Gupta, Director, B-72, Shahpura, Bhopal (MP)-451225
Prior Environment Clearance for approval of Khodu Bharu Sand Quarry in an area of
5.00 ha. (30000 cum per annum) (Khasra No. 55/1) at Village- Pandyaghat, Tehsil-
Maheshwar, District- Khargone (MP)

This is case of Khodu Bharu Sand Quarry. The application was forwarded by SEIAA to SEAC
for appraisal. The proposed site at (Khasra No. 55/1) at Village- Pandyaghat, Tehsil-
Maheshwar, District- Khargone (MP) 5.00 Ha. The project requires prior EC before
commencement of any activity at site.

PP has submitted a copy of approved Mining Plan, DSR report, information in the lease’s
within 500 meters radius around the site and other requisite information in the prescribed format
duly verified in the Collector Office (Ekal Praman-Patr) letter no. NIL dated 01/6/2020 has
reported that there are no more mines operating or proposed within 500 meters around the said
mine.

The case was presented by the PP and their consultant PP stated that this is a Khodu-Bharu sand
mine and such sand deposits are accumulated in the field due to erosion and recurrence tlood by



“11.Case No 7102/2020 M/s Ambey Suppliers Pvt. Ltd, Authorised Person, Shri Jitendra

Singh Bhadoriya, B-3, 1st Floor, Saket, New Delhi - 110017, Prior Environment
Clearance for Sand Quarry in an area of 5.0 ha. (12573 cum per annum) (Khasra No.
705), Village - Dondwada, Tehsil - Niwali, Dist. Barwani (MP)

This is case of Sand Quarry. The application was forwarded by SEIAA to SEAC for appraisal.
The proposed site at (Khasra No. 705), Village - Dondwada, Tehsil - Niwali, Dist. Barwani
(MP) 5.0 Ha. The project requires prior EC before commencement of any activity at site.

PP has submitted a copy of approved Mining Plan, DSR report, information in the lease’s
within 500 meters radius around the site and other requisite information in the prescribed format
duly verified in the Collector Office letter no. 606 dated 20.5.2020 has reported that there are
no- more mines operating or proposed within 500 meters around the said mine.

The case was presented by the PP and their consultant. PP stated that this is a case of river sand
mining, during presentation as per Google image based on coordinates provided by PP: it was
observed that small part of lease area is occupied by the River water channel. After presentation
the committee asked to submit following details:

I.  Revised surface map showing non — mining area based on available production.
2. NOC from Gram Panchayat.
3. Photographs of lease showing sand availability.

PP has submitted the response of above quarries same date vide letter dated 01.06.2020, which
was placed before the committee and the same found satisfactory , as per revised surface plan
now, available area for mining is 14,000 sq.m. so as per average depth of the area 1.0 meters,
the total available volume for mining of sand is 14,000 m3. Hence, the desired quantity of
sand is easily obtainable. The EMP and other submissions made by the PP were found to be
satisfactory and acceptable, hence committee decided to recommend the case for grant of prior
EC subject to the following special conditions in addition to the standard conditions at
annexure ‘B’

1. Production of Sand as per mine plan with quantity not exceeding 12,573 cum/year.

2. A budgetary provision for Environmental management Plan of Rs. 8.0 Lakh as capital
and Rs 5.0 Lakh/year and under CER Rs. 1.10 Lakh/year has proposed.

26



Annexure -8

State Environment Impact Assessment Authority, M.P.
'~ (Ministry of Environment, Forest and Climate Change, Government of India)

Environmental Planning & Coordination Organization
Paryavaran Parisar, E-5, Arera Colony

Bhopal - 462016

visit us http://mwww.mpseiaa.nic.in

Email : mpseiaa@gmail.com

Tel.: 0755 - 2466970, 2466859

Fax:0755-2462136

No: ( @7% fsemz"«?f

' To : Date : .
Shri M/s Vivek Patel, /6 AZ:, & f
R/o Patel Ward, Bakhar Kandeli,

Dist. Narsinghpur, MP - 464224 :

Sub:- Case No. 8101/2021 Prior Environmental Clearance for Sand Quarry in an area of 1.881

ha. for production capacity of 4000 cum perannum at Khasra No. 159 at Village - Devli, Tehsil -

Kurwai, Dist. Vidisha (MP) by Shri M/s Vivek patel, Patel Ward, Bakhar Kandeli, Dist.
arsinghpur, MP — 464224 Email: envi.rclearance2020@gmail.com, Mobile No.— 84065498566.

This has reference to your letter received in SEIAA office on13.1.2021 and subsequent letters
seeking Prior Environmental Clearance for the above project under the EIA Notification, 2006.

b i been appraised as per prescribed Procedure in the light of provisions under
~ the EIA Notification, 2006 on the basis of the mandatory documents enclosed with the

ation viz,, the Form - I, Appendix-1 Mining Plan & EMP. the additional clarifications
- vati tate Expert Appraisal Committee (SEAC) and
State Environment Impact Assessment Authority (SEIAA) constituted by the competent

. There is no human settlement within 500 m. There is no National Park/Sanctuary within 10

Km radius. There is no forest boundary within 250m from mining site.

R ﬁnde_Mmmmmmmw@&ﬁwpmmnsof&eElAmm
. issued by the Ministry of Environment & Forests vide S.0. 1533 (Eg, dated 14" September

2006. It lies at geographical coordinate latitude 24°025 26" N, to 24°0%6.95" N and longitude
78°020.42" E to 78°0 26.06°E as per Mining Plan.

Il. Based on the information submitied. as af Para (i) above and others the State Level
=nvironment \ssessment Authority (SEIAA) considered the case in its 657" meeting
dtd . 8.2.2021 and decided to accept the recommendations of 475" SEAC meeting dated
28.01.2020.

Hence, Prior Environmental Clearance is granted for Sand Quarry in an aes o L.om
Tohall - K apacity of 4000 cum per annum at Khasra No. 159 at Village - Do,

- Ward, Bakhar Kandell, Dist. Narsinghpur, MP - 464224.subject to the following specific
- conditions as recommended by SEIAA & SEAC and subsequent Standard Conditions.
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A. SPECIFIC CONDITIONS

1. PP shall not start mining activity before execution of ilease agreement.

2 mmmonmpaelyshﬁbehnﬂtedtothequ&nmyasrecommendedbysac

3. No ramp will be allowed within the river basin to transport sand to the other bank. Transportation

will be allowed on the bank side where the mineral is being excavated.

The entire lease area should be properly fenced and boundary stones marked at the site.

Leaving the submerged area as non-mining zone as committed in SEAC.

No in-stream mining shall be allowed. The local authorities should ensure that the mining

activity is confined only in the dry portion where sand is exposed.

The depth of the pit shall be as per Approved Mining Plan.

No transportation shall be permitted within the village.

Alternate transportation route should be decided in consultation with the local Gram Panchayat.

0. Total 2800 saplings of suitable tree species i.e. Pipal, Bargad, Sissoo, Neem, Aam, Mahua etc.

shall be planted by PP in first three years under plantation programme at approach road, river

bank and Khasra No. 160 in consultation with Gram Panchayat/ District Administration. PP shall

also explore and identify the chunk of land in the area from revenue record to carry out
plantation programme as proposed.

11. Over loading will be strictly prohibited.

12. Water sprinkling will be done on the approach road on the regular basis.

13. PP must ensure the implementation of following CER as committed :

« Construction of cemented benches for passengers in bus stop at Delvi village.

< Construction of welcome gate at villages Devli.
PP shall ensure contribution of funds on behalf of village under Jal Jeewan Mission in
consultation with Janpad Panchayat and PHED. PP shall give preference to
develop/provide infrastructural facilities in schools or aanganwadies of above villages.
The modification to the above activities can be made with the permission of the district
administration and need based activity for the development of nearby villages shall be
implemented by PP in consultation with the District Collector and Gram Panchayat.

14. PP should ensure to submit half yearly compliance report, Plantation and CER activity report
along with photographs of all activities in MP-SEIAA. If PP is failed to upload or submit two
oommtm half yearly compliance reports of EC conditions to concerned authority (SEIAA and

Office, MoEF&CC,Gol,Bhopal) than prior environmental clearance issued to PP will
automatically be treated as cancelled/ revoked as per OM No. 930/SEIAA/2019 dated
30.05.2019 issued by MPSEIAA.

15. A budgetary provision for Environmental management Plan of Rs. 9.54 Lakh as capital and Rs
02.49 Lakh/year as recurring are proposed by PP.

Authority should annually record the deposition of sand in the lease area (at an interval
of 100 meters for leases 10 ha or > 10.00 ha and at an interval of 50 meters for leases < 10 ha.)

before monsoon & in the last week of September and maintain the records in RL (Reduce

Level) Measurement Book. Accordingly authority shall allow lease hoider to excavate only the
rmienw quantity of sand in the subsequent year.

17. The lease boundary should be clearly demarcated at site with the given co-ordinates by pillars.
Necessary safety signage & caution boards shall be displayed at mine site.

18. Overhead sprinklers arrangements with solar pumps should be provided for dust suppression at
the exit of the lease area and fixed types sprinklers on the evacuation road. PP should maintain
a log book wherein daily details of water sprinkling and vehicle movement are recorded.

19. Only registered vehicles/tractor trolleys which are having the necessary registration and
permission for the aforesaid purpose under the Motor Vehicle Act and also insurance coverage
for the same shall alone be used for said purpose.

20. Transportation of material shall only be done in covered & PUC certified vehicles with required
moisture to avoid fugitive emissions. Transportation of minerals shall not be carried out through
forest area without permissions from the competent authority.

21. Mineral evacuation road shall be made Pucca (WBM/black top) by PP.

22. Sand and gravel shall not be extracted up to a distance of 1 kilometer (1Km) from major bridges

oo n
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23.

24,

25,

28.

8

31.

33.

&

37.

39.

and highways on both sides, or five times (5x) of the span (x) of a bridge/public civil structure
(including water intake points) on up-stream side and ten times (10x) the span of such bridge on
down-stream side, subjected to a minimum of 250 meters on the upstream side and 500 meters
on the downstream side.

Mining depth should be restricted to 3 meters or water level, whichever is less and distance
from the bank should be 1/4th or river width and should not be less than 7.5 meters. No in-
stream mining is allowed. Established water conveyance channels should not be relocated,
straightened, or modified.

Demarcation of mining area with pillars and geo-referencing should be done prior to the start of

mining.
PP shall carry out independent environmental audit atleast once in a year by reputed third party
entity and report of such audit be placed on public domain.

. No Mining shall be carried out during Monsoon season.
27.

The mining shall be carried out strictly as per the approved mine plan and in accordance with
the Sustainable Sand Mining Management Guidelines, 2016 and Enforcement & Monitoring
Guidelines for Sand Mining, 2020 issued by the MOEF&CC ensuring that the annual
replenishment of sand in the mining lease area is sufficient to sustain the mining operations at
levels prescribed in the mining plan.

If the stream is dry, the excavation must not proceed beyond the lowest undisturbed elevation of
the stream bottom, which is a function of local hydraulics, hydrology, and geomorphology.

_ After mining is complete, the edge of the pit should be graded to a 2.5:1 slope in the direction of

the flow.

. Necessary consents shall be obtained from MPPCB and the air/water pollution control

measures have to be installed as per the recommendation of MPPCB.

Thick plantation shall be carryout on the banks of the river adjacent to the lease, mineral
evacuation road and common area in the village. PP would maintain the plants for five years
including casualty replacement. PP should also maintain a log book containing annual details of
tree plantation and causality replacement and to take adequate precautions so as not to cause
any damage to the flora and fauna during mining operations.

. Appropriate activities shall be taken up for social up-liftment of the area. Funds reserved

towards the same shall be utilized through Gram Panchayat/competent authority.

Six monthly occupational health surveys of workers shall be carryout and all the workers shall
be provided with necessary PPE's. Mandatory facilities such as Rest Shelters, First Aid, Proper
Fire Fighting Equipments and Toilets (separate for male & female) shall also be provided for all
the mine workers and other staff. Mine’s site office, rest shelters etc shall be illuminated and
ventilated through solar lights.

. A separate bank account should be maintained for all the expenses made in the EMP and CER

activities by PP for financial accountability and these details should be provided in Annual
Environmental Statement. In case the allocated EMP budget for mitigative measures to control
the pollution is not utilized fully, the reason of under utilization of budgetary provisions for EMP
should be addressed in annual return.

_ PP shall be responsible for discrepancy (if any) in the submissions made by the PP to SEAC &
SEIAA.
The amount towards reclamation of the pit and land in MLA shall be carried out through the

mining department. The appropriate amount as estimated for the activity by mining department
has to be deposited with the Collector to take up the activity after the mine is exhausted.

NOC of Gram Panchayat should be obtained for the water requirement and forest department
before uprooting any trees in the lease area.

. The leases which are falling <250 meters of the forest area and PP has obtained approvai for

the Divisional Level Commissioner committee, all the conditions stipulated by Divisional Level
Commissioner committee shall be fulfilled by the PP.
ion or modernization in the project, entailing capacity addition with change in process
‘or technology and any change in product - mix in proposed mining unit shall require a fresh
Environment Clearance.

. If it being a case of Temporary Permit (TP), the validity of EC should be only up to the validity of
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TP and PP has to ensure the execution of closure plan.

41. A separate budget in EMP & CER shall maintained for development and maintenance of
#ﬂ_, ing land as per the latest O.M dated 16/01/2020.

42. WwopmmshallfoﬂwmemmgsﬂonmumpthMoEFCCsm
Memorandum No. Z-11013/57/2014-1A. |l (M) dated 29th October 2014, titled “Impact of mining
mmﬂm&smmtwtomemhmmmemm Habitations and villages
mh-mamiwleauamasotHabﬂaﬁonSWMamsmmundedbymemmm
area”.

43. Any change in the correspondence address shall be duly intimated to all the regulatory authority
within 30 days of such change.

44. Mining Lease boundary shall be appropriately earmarked with fencing.

45. A display board with following details of the project is mandatory at the entry to the mine.

a. Lease owner's Name, Contact details etc.
b. Mining Lease area of the project (in ha.)
¢. Production capacity of the project.

46. Followin: oondﬂiansmustbeimplemontedt;yPPincaseofsandminingasperNGT(CZ)ader
dated 19/10/2020 in OA NO. 66/2020 and SEIAA’s instruction vide letter No. 5084 dated
09/12/2020.

i mLWmustuumhimumnunMOfpowmandushouldnolbemoremanminm

>

project site.
k= mmmmmﬁm-mwmﬂnmmemimMIimpaclm'!heenda{fust
year to permit the continuation of the operation.
iii. mmdeepﬂ)shaﬂbaMmmuprmmmwﬂverbodwmdm
thickness of the sand available shall be more than 03 m the proposed quarry site.
iv. The sand quarrying shall not be carried out blow the ground water table under any
mmmIncau.ﬂngmummhbhmwnwuhtnﬂwwmmmmmm.

wmopuaﬁonshallbemppedmwy.
.- mwﬁmilﬂngshmddnotdiwmiﬂmywaymemrbidity.vebdtymﬂowpanamoftmrim
- water.
vi. Mmmmﬂyshanbemmuomdbymnkmmwommmamnﬂ\bycmdwﬂng

physical verification. :
vil. mmdmmmm-mmmdmwmmmanmmmtupmm

qunn'y'andwﬂwgequiMummmﬁmdmdqum.mmmmu
mbMMﬁmmminmmmwmtmymalmmhmmt

possible.
viii, TMWMpHsmbebackﬁBedWawrwbdMamaahwﬂbewm&ebndsww
~ prevent environmental degradation.
ix. PP shall adhere to the norms regarding extent and depth of quarry as per approved mining plan.
The boundary of the quarry shall be properly demarcaled by PP.
STANDARD CONDITIONS
No:WMdushal!baauowedtomwﬁwﬂvsrbed.
M_Wmﬁondmeummmaexwvaﬁmpﬁsdmehuedmmmmmwm
shall be through trollies (tractor trollies) and not by heavy vehicles.
Only re tractor trollies which are having the necessary registration and permission for
the aforesaid purpose under the Motor Vehicle Act and also insurance coverage for the same
shall alone be used for the said purpose.
The banks on the curve of the river regime should be stabilized by proper bunds and then
proper plantation should be carried out. Collector, should monitor so that the sand mining
should not disturb the ecology of the region.
Mining will be carried out as per the approved Mining Plan. In case of any violation of Mining
Plan the Environmental Clearance given by SEIAA will stand cancelled.
It shall be ensured that excavation of minor mineral does not disturb or change the underlying
soil characteristics of the river bed /basin, where mining is carried out.
it shall be ensured that mining does not in any way disturb the turbidity, velocity and flow
of the river water.
Mbemedm;ﬂmreismfaunademndmlmmeriverbedormciosetominhgﬁoﬂu
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9 Precise mining area will be jointly demarcated at site byomchlsofMinerevenuedepartmentpmr to
mining operations for all proposals under consideration.
10 Parking of vehicles should not be made on public places. e
11 Special Measures shall be adopted to prevent the nearby settiements from the impacts of mining
activities. Maintenance of roads through which transportation of minor minerals is to be undertaken,
shall be carried-out regularly.
12 Measures for prevention and control of soil erosion and management of silt shall be undertaken.
13 The project proponent will ensure necessary protection measures around the mine pit, waste dumps.
14 Plantation programme shall be carried out as per EMP. Self sustenance of the vegetation should be
ensured. No tree-felling shall be done in the leased area, except only with the permission from
15 The vehicles transporting minerals shall be covered with a tarpaulin or other suitable enclosures so that
no dust particles / fine matters escape during the course of transportation.
16 Project Prop shall ensure appropriate arrangement for shelter and drinking water for the mine
workers.

17 Persons working in dusty areas shall be provided with protective respiratory devices and they shall also
be imparted adequate training and information on safety and heaith aspects.

18 Dispensary facilities for first-aid shall be provided at site.

19 A copy of the environmental clearance shall be submitted by the Project Proponent to the Heads of the
‘Local Bodies, Panchayat and Municipal Bodies, as applicable, in addition to the relevant officers of the
Government

20 The Ministry or any other competent authority may alter/modify the conditions or stipulate any further
condition in the interest of environment protection.

21 Concealing factual data or submission of false/fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this clearance and attract action under the

of Environment (Protection) Act, 1986.

22 Anyq)pealagainstmispﬂoranvironmentalchamm shall lie with the Green Tribunal, if necessary,

within a period of 30 days as prescribed under Section 1GofmeNaﬁonaIGmenEbg‘_n§l_§ct, 2010.

% (Tanvi Sundriyal)
5 L‘l al g Member Secretary
Endt No. . / SEIAA/21 Dated: /6 Ros. 2o
Copy to:- /
1. Princu:;al Secretary, Department of Environment, Government of Madhya Pradesh, Mantralaya,
Secretary, SEAC, Research and Development Wing Madhya Pradesh Pollution Control Board,
Paryavaran Parisar, E-5, Arera Colony Bhopal-4620 16

Member Secretary, Madhya Pradesh Pollution Control Board, Paryavaran Parisar, E-5, Arera
Colony, Bhopal-462016

Collector, District Vidisha M. P.

Divisional Forest Officer, District Vidisha M. P.

LA. Division, Monitoring Cell, MoEF& CC, Gol, Indira Paryavaran Bhawan, Jor Bagh Road, New
Delhi- 110 003. _

Director (S), Regional office of the MOEF, Western Region, Kendriya Paryavaran Bhawan, Link
Road No. 3 Ravi Shankar Nagar, Bhopal-462016

Director, Geology & Mining, Madhya Pradesh, 29-A, Khanij Bhawan, Arera Hills, Bhopal —
. District Mining Officer, District Vidisha M. P.

10. DEO,MPSEIAA upload on website. : "~
11. Guard file M’/ o«

? (Alok Nayak)

© @ N oos w N

Senior Scientific Officer
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[Rule 12

||

the mines, quantity of mineable sand available in the sand quarryand
other issues, as provided for jn Madhya Pradesh Minor Mineral Rules
1996.

(c) The Collector shall approve the mining plan on the basis of

approve the mining plans,

(d) The mining plan shall pe prepared only on the basis of actual |

quantity available/estimated and all the Mining operations shall pe
carried out in accordance with the approved mining plan,

(2) Environmenta] Clearance.-The successful tenderer after getting
approved mining plan, within 2 maximum period of 15 days, shall submit application
before the competent authority to obtain Environmental Clearance in accordance
with notification issyed by Ministry of Environment, Forest and Climate Changes,

(3) Water and Air Consent.-The successfy[ tenderer after getting
environmental clearance within 2 maximum period of 7 days, shall submi
application before the Ccompetent authority for obtaining the consent under the Water

(Prevention of pollution and control) Act, 1974 and the Air (Prevention of Pollution
and Contro]) Act 1981.

(4) Permissib]e Quantity,-The mining shall be permitteq upto mineable

quantity fixed in mining plan, environmenta) clearance, water and air consent
(whichever is less),

8TOUp Contractor. In case of any delay, carelesspess orlack of interest proceedings
for cancellation of letter of intent may be initiated, '

(b) The mining plan shall consist of the location (latitude -longitude) of
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THE M.P. SAND (MINING.....) RULES, 2019 [Rule 12

(4) Ifthe successful tenderer fails to deposit amount payable by him in time or
in extended time as prescribed under sub -rule (1), the Collector shall confiscate
EM.D. amount and inform to the Corporation and order of cancellation of tender
submitted shall be issued by Collector. :

(5) If the highest tenderer fails to deposit the amount payable, the Collector shall
cancel his tender. The second highest tenderer as intimated earlier by the corporation

whose difference of tender amount is not more than 10% of the amount of highest

tenderer, shall be declared new highest tenderer (successful tenderer) by the
Collector. Such successful tenderer shall be issued a notice to complete the
formalities under sub-rule (1). Upon depositing the amount within the prescribed
period, the Collector shall issue a letter of intent in Form-III for completing the
necessary formalities.

(6) In case of non-payment of the amount payable by new highest tenderer
within time as above, the proceedings for re -tendering of the group shall be adopted.

(7) After completion of the tender process, State Government may authorise any
other authority like Madhya Pradesh State Mining Corporation etc. in place of
Collector to issue the letter of intent and take further action for any particular
district or group. Under such condition in all rules/instructions and agreement
wherever mention of Collector in this context is made, such authority shall be therein
deemed accepted.

CHAPTER VI
STATUTORY PERMISSIONS -

12. Statutory Permissions.-The statutory permissions/formalities for each
sand quarry of the group may be obtained/completed, as per rule. All the statutory
permissions (e.g. Mining Plan, Environmental Clearance, Water and AirConsent etc.)
required for the operation of the sand quarry shall be obtained by the successful
tenderer. The successful tenderer may start mining operation only after obtaining the
statutory permissions as per rule 14. Excavation without statutory permission or
excavation in excess quantity than permitted quantity in statutory permission, in such
condition 100% cost of the excavated mineral and amount of compensation towards

environmental damage shall be recoverable from the contractor, The statutory

permission are as follows,--
(1) Mining Plan,---,

(a) The successful tenderer shall submit mining plan for approval to the
Collector within a period of one month from the date of issuance of
letter of intent. The Mining Plan shall be prepared by the Recognised
Qualified Person (R.Q.P.), authorised by the Director. |
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